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papers which are not genuine So if

news item has . .

a

SHRI NIREN GHOSH : Let her come
and deny it.

A (Interruptions)

SHRI OM MEHTA : You have
whatever you wanted to say. Now
me have my say.

DR. K. MATHEW KURIAN : Mr. D.
D. Puri has confirmed that the Prime
Minister has pulled up the Minister.

SHRI OM MEHTA : I have said that
they should not go by something which is |
fictitious. In any case Prime Minister has
every right to call us and if my work is
not up to the standard to pull me up and
say that T have done this thing wrong or
I have not done this thing rightly.

said
let

SHRI NIREN GHOSH : Let her come |

here and say. |

SHRI OM MEHTA : Well, T am say- |
ing that . . . ;

DR. K. MATHEW KURIAN : Howi
do we know that you will not be pulled |
up tomorrow for saying this? i

SHRI OM MEHTA : She has every
right to pull me up. At least I can say
that.

SHRI NIREN GHOSH : Mr. Mehta,
have vyou asked the Prime Mini§ter
whether it is a fictitious news?

SHRI OM MEHTA : I have already
said that we should not discuss anything
that is fictitious.

MR. DEPUTY CHAIRMAN: Now. the
Constitution Amendment Bill.

[ - [
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“That the Bill further to amend the

Constitution of India, as passed by the

Lok Sabha, be taken into consideration.”

This House is fully aware of the im-
portant changes brought about in the land
reform legislations passed by most of the
States in the country during the past fwo
years, and earlier too. Frequent refer-
ences to the courts of law have interrup-
ted the piocess of implementation of
whatever legislations were passed. The
present series of legislations which are
being incorporated in the Bill have made
some important changes in the land ceil-
ings prevalent hitherto. The level of ceil-
ing has been reduced; the family with hus-
band, wife and minor children constitu-
ting it has been mads the unit of applica-

I tion of the ceiling; exemptions from the

ceiling hitherto given to many categories
have been dispensed with and only a very
few categories of land exempted. One of

. the most important features of the current

series of legislations is the provision that
the surplus land that will be available
will be distributed mostly to landless agri-
cultural labourers, particularly those be-
longing to the Scheduled Castes and the
Scheduled Tribes. The rate of compensa-
tion, that is, the amount that is to be paid
to the land-owners for acquisition of sur-

. plus land have been kept far below the

market valve of such land.- I must, how-
ever, add that the present Bill does not
in any way ceek to alter or modify any

of the principles enshrined in the Con-
stitution. Tt merely gives concrete ex-
presslon to what has already been en-

joined upon us bv the Constitution.

As hon. Members are aware, the- im-
plementation of such important measures
of land reform will by no means be easy:
vested interests affected by such measures

are already marshalling their strength to
resist them through various means not
i excluding recour<e to the court of law.

THE CONSTITUTION (THIRTY-
FOURTH AMENDMENT) BILL, 1974

THE MINISTER OF STATE IN THE%
MINISTRY OF AGRICULTURE (SHRI |
ANNASAHEB P. SHINDE) : Sir. 1 bez |

to move : ; S~ edralaiac b

' for barring the jurisdiction of

provide
the civil
courts in respect of disputes arising from
their imnlementation, concern has  been
expressed all over the country during the
past two years or so that as soon as the
implementation of the new laws gets

While the legislations themselves
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[Shri Annasaheb P. Shindel support to this Bill which is the logical
under way, arfected parties will rush to | successor to those I have just mentioned.
the court of law seeking its intervention,
demanding stay orders against the imple- In addition to the land ceiling legisla-
mentation of the law and thereby inter- | tions referred to above, the Bill also seeks
rupting the whole process of social | t0 include in the Ninth Schedule three
changes in the agrarian sector which are | more enactments, namely the Gudalur Jan-
long overdve. This concern found con-| mam Estates (Abolition and Conversion
crete expression in the recommendations | into Ryotwari) Act, 1969, the Bihar Land
of the Chief Ministers who assembled here | Reforms (Amendment) Act, 1972 and the
in July, 1972 to lay down the broad frame- | Bombay Tenancy and Agricultural Lands
work of the national guidelines which | (Gujarat Amendment) Act, 1972. Even
were eventually issued by the Government | though they do not deal with land ceiling,
of India for legislation in their light. Hon. | these are part of a series of legislations
Members know that recently the High | which together seek to bring about land
Court of Punjab and Haryana has struck ; reforms in Tamil Nadu, Bihar and Guja-
down certain provisions of the Punjab [ rat respectively. The Tamil Nadu Act
Land Reforms Act, 1972 (Act 10 of provides for the acquisition of Janmi rights
1973). Certain provisions of the West ( in Janmam estates in the Gudalur taluk
Bengal land reforms law have been chal- | of the Nilgiris districts and for the in-
lenged in the Calcutta High Court. There ' troduction of ryotwari settlement in such
are reports from other States too to the | estates. The Bihar Law makes the Bihar
effect that a large number of writ peti- ! Land Reforms Act, fully applicable with
tions have been filed in the High Courts " retrospective  effect to lands which had
seeking their intervention and the stay of | been acquired under the Land Acquisition
proceedings for implementation of the | Act, 1894 and made over to industrial
ceiling legislations. T need hardly em- undertakings. The result of this will be
phasise the particular relevance land re- ! to bring all such laws under the overall
forms and specifically the land ceiling | purview of the land reforms policy in-
legislations have in our present context ! corporated in the Bihar Land Reforms
of agrarian crisis. Government does not| Act, 1960. The Bombay Tenancy and
consider land reform measures only as an | Agricultural Lands (Gujarat Amendment)
instrument for the achievement of social | Act, 1972 brings the tenancy law of Guja-
justice. Even if it were so, Government |rat broadly in conformity with the
would have been entirely justified in try- | national policy on tenancy. Its imple-
ing to take all necessary steps to see that | mentation has been affected as a result of
the implementation of such social instice | its being challenged in the High Court of
measures gets the necessary constitutional | Gujarat.
protection. This argument is further re-
inforced today by the very sound econo-
mic justification that there exists for im-
plementation of the ceiling legislations and
land reform measures in general without | 'urther amendment. 1 earnestly hope that
which no solid foundation can be laid for | It Sho‘ﬂfl be possible for us to come for-
2 more productive agriculture in the ward with another Constitution (Amend-
conmtry. ment) Bill in the near future covering all
’ the remaining land ceiling Iegislations

This House has given its generous sup- | which could not be included in the cur-
port to similar measures in the past when | rent bill.

Government came forward with the Con-
stitution (Seventeenth Amendment) Bill and I am sure the Honourable Members
the Constitution (Thirtv-second Amend- | share fully mv concern to ensure that the
ment) Bill. And T earnestly hope that | process of implementation of the land ceil-
this House will again lend its unanimonsting legislations, which have already creat-

We have not included some of the land
ceiling legislations which have been re-
vised or freshly enacted as these laws need
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ed a great deal of enthusiasm among the’
down-trodden landless agricultural labour- !
ers and share-croppers, will not be allow-‘
ed to be interrupted or halted by vested |
interests. It is not the intention of the)
Government of India to curb any group
of individuals’ fundamental rights, but it
is the bounden duty of the Government to
see that these weaker sections of the
society who have for ages been exploited\
and have been denied their rightful dues,‘
arc given a measure of protection whereby
atleast a small beginning towards giving
them their rightful dues is made. While
the present Bill seeks to provide protec-
tlon to the legal framework of this policy,
the Government of India will not be
blind to the findings of the judiciary
in regard to such flaws as may be found
in any of these laws in the process of
their implementation. The fact that we
are including these laws in  the Ninth
Schedule will not preclude us from res-
pectfully examining the observations of
the courts of law, and it will be our
endeavour to meet the objections of the
courts of law to the extent possible by
amending some of these laws further, with-
out in any way affecting the principles
underlying these legislations. 1 earnestly
hope that this House will give its approval
to the Bill and help Government carry
forward the task which was undertaken
right at the beginning of independence in
bringing about certain fundamental chan-
ges in our agrarian structure.

The question was proposed.

MR. DEPUTY CHAIRMAN Mr. |
Mariswamy.
SHRI S. S. MARISWAMY (Tamil

Nadu): Sir. I really welcome the Bill and
appreciate all the sentiments expressed by‘
the hon. Minister. But while doing so. T
am reminded of a story. Tn a small village
in Tamil Nadu there was a Panchayat |
Board. They met on a particular day to |
pass a resolution to renovate their building. |
The first resolution ran that the Council
decided to demolish the present building |
and put up a new one. The second resolu- %
tion was that while doing so, whatever !
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materials could be used for the new build-
ing might be preserved and used for the
third resolution
said that we must call for a tender for the
construction of the new building and give
the contract to the lowest tender. And the
fourth resolution was that till all these
things wcie done, the Panchayat Board
would remain in the s.ric building itself.
So, Sir, we pass Resolutions. But when we
come to implement them, we are where
we were for a very long time.

If we look at the number of resolutions
passea all over the country and the perfor-
mance of the Government we find that no-
thing has been taking place. If we go by
the resolutions passed in the various Ass-
emblies by the ruling and other parties in
India, India would have gone through not
less than hundred revolutions by now 2ad
there would have been no trouble and the
people would not clamour for a kilogram
of wheat or rice or other things. But I

lam very sorry to say that all our statutes

have remained only on paper. Nothing has
percolated into action.

’

So, Sir, like that Panchayat passed a reso-
lution to continue to temain in the same
building, similarly, our people here are
trying to enlarge the ninth Schedule by
adding legislations passed by the varicus
legislatures in order to plug the loopholes
so that nobody can go to the court to nul-
lify the object of the Bill.

Sir. T would like the honourable House,
through you, to know how things are hap-
pening in the country. This is what your
own mouthpiece, National Herald, dated
the 24th June, 1974 has to say. It says :

“Political leaders, former Rajas and
zamindars and sugar mill owners have
adopted various methods to circumvent
the provisions of land ceiling enactments
in Uttar Pradesh.”

The Mangaldeo Visharad Committee re-
port on land reforms tabled in the U.P.
Assembly says that concessions for grov-
es, roads, dairies, distilleries, trusts and
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[Shri S. S. Mariswamy]
‘¢o-operative farms, have been contrived
ito save land from being declared sur-
plus.
*  “The Committee has mentioned the
following specific cases in its report:

(1) There is a 4,532 acre farm in
Gopalpur village in the Mirzapur dis-
trict. According to land records, the
land stood in the name of 14 persons,
majority of whom belong to Varanasi.
The committee learnt from the district-
office that ceiling was not fixed on the
tenure-holders under the Ceilings Act,
1969, although each of them had sur-
plus land in this farm.”

Tt gives a very interesting reading. I
would like the honourable House and Mr.
Shinde to have a glance at this article.
This article appeared in their own paper,
the mouthpicce of this Government under
the caption of “Big Land Holdings in
U.P.” written bv the Lucknow correspon-
dent of the National Herald. There is an-
other important piece of information in
the same article.

“Mr. Chandra Shekhar Prasad Singh
of Allahabad had 4.522 bighas, 9 biswas
and 17 biswansi of land out of which
4,522 highas, 9 biswe and 17 biswensi
were declated surplus. The Government
took possession of the surplus lund on
November 27, 1964. But the Dayva
Charitable Trust, Ramgarh, filed an ob-
jection on Tuly 14, 1966 saying that
3.205 bighas and 16 biswe out of the sur-
plus land had been transferred in its
favour on Tune 19, 1959.”

Only 71.43 acres of land was distributed
to the landless poor. The third incident is
equally interesting. Sardar Jogender Singh
of Bhabhangha (Bahrich) had 2.260.60
acres of land out of 2,180.26 acres were
declared surplus. About 1,095 acres of the
surplus were distributed to 525 persons,

and 205.05 acres were found unfit for cul- |

[RAJYA SABHA]
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In Madras a number of Congress Minist
tries brought in land reforms. The ceiling
was 30 acres per family, and now we have
reduced it to 15 acres. Before the 30 acre
ceiling was brought in important Ministers
went round the country and told the people
that they were Dringing in legislation.
This motivated people to sell their land.
On the advice of some of the Congress
leaders—I do not want to name them be-
cause one of them has already left this
world for the heavenly abode and some
others are alive but politically dead. A
thousand acrzs was converted as share of
a particular sugar factory by a Congress-
man at the instance of the then Congress
Ministers. l

The gentleman gave 1,000 acres as his
share to a sugar factory in that area, and
this went on for a very long time. Very re-
cently we have taken it back saying that
this was a very fictitious transfer, and we
have nationalised that factory.

After we brought this ceiling of 15 acres

I we have taken into our posscssion nearly

two lakh acres of land, out of which, |
am proud to say, we have distributed al-
most 75 to 80 per cent. And to whom
have we distributed ? We had prepared a
list of priorities. Top priority is given to
landless Harijans; secondly, the landless
poor, irrespective of the community to
which they belong; thirdly, those people
who have served in the army, in the war
and who are now in a helpless condition;
and fourthly, if there is any land, to the
backward community people, who are in
the lowest rurg of the ladder. So this is
the rmodus opcrandi that we are having in
Tamil Nadu. T am sorry T could not lay
my hands on a paper—I was preserving it
for a very_ long time—which carried an
article by one Jagannathan; it was the
Economic Times or some other paper. It
was about how the Zamindari Abolition
Act had been implemented in Bihar and

tivation. The remaining 880 acres of sur- | other areas on the eastern side. It said that
plus land were said to be in unauthorised | no Zamindar had gone out of existence in

possession of Mr. Singh’s men. This is a
sad commentary on the working of our
tand reform legislations.

that area. Of course, he had removed the
name of Raja or Zamindar, but whatever
land he had in his possession before the
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Act is still intact with him even to-day. So.
they have passed legislation, but they
have never implemented it. That is the sorry
state of affairs all over the country and,
more so, in all the Congress-ruled States.
Wherever there was a non-Congress Mini-
stry, they had the courage and they have
brought about some reform. But in the
Congress ridden States, I find that nothing
has happened. I do not know about Mr.
Shinde’s own experience about it. I will be
very glad if he gives a picture that is diffe-
rent from what 1 have painted just now.

1 am glad that he is enlarging the Ninth
Schedule so that there may be less litigation.

SHRI U. K. LAKSHMANA GOWDA
(Karnataka) : One point for clarification.
You have said that the Tamil Nadu Land
Reforms Act could not be brought in here
because the definition of ‘family’ in your
Act differs. Can you enlichten us about it ?

SHRI S. S. MARISWAMY : In the de-
finition of family . . .

MR, DEPUTY CHAIRMAN: If you
have to ask another Member, you should
do so through the Chair. That is the pro-
cedurc.

SHRI S. S. MARISWAMY : Sir, I am
answering him through you. There are
some grounds for difference of opinion
between the Central Governmeni and our
Government in the matter of definition of
“family”, “orchards™, “gardens” and this and
that. But let me assure our hon., Minister
through you, Sir, that whatever is the na-
tional guideline, we will follow it. We will
examine what the national guideline is and
we will try to come on the same lines to
join the mainstream. But if there are cer-
tain justifiable differences. I wonld request
the hon. Minister to take them seriously
into consideration. and if they are accept-
able, he should try to change the mind of
the rest of the States. But one thing that
I assnre you is that onr Government does
not stand for any landlord. Our Govern-

. ment stands for the landless poor.

{28 AUGUST 1974]

Amerdment) Bill, 1574 154

I may tell you another important thing
When the Congress was in power, in spite
of all intensive drive for more production,
etc., they could not producc more than 36
Jakb tonnes of rice and about 8 lakh ton-
nes of coarse grains. But after our land re-
forms, we have not only doubled our pro-
duction of rice and coarse grains, but we
have also done a number of other things.
But very unfortunately, because of the
policy of this Government, now we are in
a mess. That is because they have removed
this inter-State barrier on coarse grain
movemen:. As a result of that whatever
coarse grain we have has gone to Bombay
and other places with the result there is a
spurt in its price and people who are ac-
customed to eating coarse grain have swit-
ched over to rice which is in scarcity. I do
not know how the Central Government is
going to help us. When the Central Gov-
ernment asked us to give paddy to a num-
ber of States we supplied it even to far-
flung States like Bengal and other places.
We never said ‘no’. But now as regards.to
their new policy they had not consulted us

i anc if they had consulted us, we would

have put levy and spared a little coarse
erain and later we would have fallen in
fine with the Central Government’s policy.
Al of a sudden they removed the inter-
State ban and the price of cosrse grain
which was in the neichbourhood of Rs. 75
Rs. 80, shot up to Rs. 130; its price in
other places has come down not that I
want to live in isolation. not that I want
my State to live in isolation, from the rest
of India. But before taking any such drastic
measure, in all propriety the Centre should
have consulted Stiate Governments, should
have taken them into confidence. But in
that they awfully failed and they have put
us in a bad mess. But luckily because of
the dynamic drive of our Madras Govern-
ment, we are able to turn the corner and
the prices are coming down. (Time bell
rings) T would have liked our Government
to be more liberal. But it should not be that
generosity is onlv one-way traffic from our
side. There should be some flow from your
side aleo when we are in difficnltv. When-
ever vou wanted, we did send  things
to Gujarat and other places. Now when

ap—
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we are in difficulty, you should also come
to our rescue. With these words, I support
the amendment and I hope that whatever
the Minister has stated in his speech will
be taken seriously and put into practice.
I would request the Minister to see to the
discrepancies which I have painted out.
Tley should speak only what they mean.
Sir, T am quite sure, if they do so, in the
whole country we will have a good time.

SHRI HARSH DEO MALAVIYA (Uttar
Fradesh): Sir, while T warmly welcome
this Bill I cannot help saying that this Bill
1s late by at least more than two decades.
If T may further say, this Bill is a supreme
example of how our whole administration
has neglected the problem of land reforms.
The very origin ¢f our national movement

cume from the poverty of peasants. Gan—i

dhi, when he launched the Movement in
1921, talked of the daridranarayan. Nehru
always in his life referred to the peasants,
the poverty of the peasants. He said :
“The wind is blowing to the villages.”. But
what actually happened ? There was a pro-
fessor, Prof. Daniel Thorner, an American
Professor, who was very sympathetic to
India. He died recently in Paris. He war a
great student of Indian land reforms. He
said that no country has passed as many
land laws as have been passed in India
but nowhere have the land laws been
parctised in so much default as in India.
Land reforms come in human history at &
particular  stage. When human society
changes from the feudal era to a bourgeoi-
ste democratic era, at that time the basic
purpose of land reforms is to put an end
to unearned incomes from land. The basic
purpose is that he who does not toil, shall
not get anything from the land. But in our
country while in the initial years of our
independence we went in for land reforms
or abolition of zamindari and all that, in
actual fact the object was to achieve what
we call in our ancient literature kishaanaah
priththvipatih, 1and to the tiller. That object
we have failed to achieve. With all our
Iegislations abolishing many things, we
could not abolish parasites from land. Un-
earned income from land continues to be
there and in fact it has increased.

[RAJYA SABHA]
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We have been talking of land reforms as
early as 1949. There was the U.P. Zamin-
dari Abolition Committee presided over by
the late Pandit Govind Ballabh Pant. In
their very ponderous, able and voluminous
report they pointed out that there should
be ceiling upen land. Then there was the
Kumarappa Acgrarian Reforms Commitice
appointed by Dr. Rajendra Prasad when
he was the President of the Congress in
1948. Shri Kumarappa, who was a great
| Gandhian economist, was the Chairman and
| this report of the Congress Agrarian Re-
forms Committee also suggested imposition
1 of ceiling upon heldings.
I

|

1 But we have as yet failed. From 1950
[ to 1974 our ceiling legislations have not
been fully implemented. We delayed and
| delayed our ceiling legislations and the
landlords who would be aftected by the
ceiling laws began to distribute their land
to their relatives, brothers, sisters, mothers,
and maternal uncles. An extreme case ot
this type was in Bengal where a Jandlord
distributed his land even to his horse whose
name was Fatik. This was mentioned in the
Bengal Assembly in February 1961, A Con-
gress MLA pointed out that a landlord had
given some land in the name of his horse.
This way the land ceiling laws were comp-
letely circumvented and even today, to
our utter shame, bonded slavery continues.
There is the Saunkhyia system of Chotta
Nagpur Division in Bihar and in Surguja
district in Madhya Pradesh. This is ponded
slavery. The man who takes a loan of Rs.
40 or Rs. 50 from a moneylender is bond-
ed from father to son and son to grandson.
This continues. Punjab, we are told, is very
prosperous and progressive from the point
of view of agriculture. There was a
survey conducted by the Punjab Planning
Board. 1 have got it here, but I will not
take the time of the House. According
to this report millions in Punjab are liv-
ing below poverty lire. The land survey
corducted in six districts under the auspices
of the National Agricultural Commission
points out that more than 90 per cent of
the peasants in the villages are indebted
i to money-lenders, ’
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About the landless there was a survey
in 1961, After that there has been no sur-
vey. There was a survey conducted by the
Natioral Sample Survey between July
1960 and June 1961. It pointed out that
12.98 percentage of rural households, are
landless. Further more, we have problem
villages. According to a reply in this House
given in December 1973, we have 1,52,475,
what are called, problem villages. Ac-
cording to the definition of this term, these
are difficult villages having scarcity and
health problems. Thus, at least 30 per
cent of our villages are problem villages.

|

What has been the effect of our land |
reforms? Here is the figure. Our ceiling
laws have utterly failed. Here is a report
from a Planring Commission survey which
says that in Andhra Pradesh we could se-
cure only 74,000 acres; in Assam 68,000
acres; in Bihar NIL, in Gujrat 50,000 acres
and in Jammu and Kashmir  4,50.000
acres. Here is a small State where they
started and seriously tried to implement
the land legislation and they could secure
about 4,50.000 acres for redistribution.
But, in a big State like Bihar, the result
was nil and the land reforms went by de-
fault. In U.P., Sir, they could secure
about 241,000 acres. But their expecta-
tions were that they could secure about
eight or nine lakh acres.

SHRI NAGESHWAR PRASAD SHA-
HI (Uttar Pradesh): Your figures with re- !
gard to U.P. are faulty. There was no |
proper land reform there.

SHRI S. S. MARISWAMY: The target
for U.P. was 11 million acres.

ot gt T (STURT) ¢ AfET e
owH Agr faar sy

SHRI HARSH DEO MALAVIYA: I
have got lots of figures with me now. But
I do not want to take the valuable time
of the House in quoting those figures. But
I agree with my friends here that what-
ever lands have been secured by putting
ceilings have largely rot been distributed
of distributed to wrong people.

[28 AUGUST 1974]
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Furthermore, Sir, there is utter callous-
ness on tke part of the administration to-
wards land reforms. In the Fourth Plan,
the Planning Commission approved a total
outlay for land reforms of Rs. 42.34 cror-
es. But, Sir, during the entire Fourth Plan,
period, the States could spend only about
Rs. 19.90 crores, that is, less thar 50 of
what was allotted for the implementation
of the land reforms by the Planning Com-
mission.

Then, Sir, there was a census ‘operation
in 1971 and I would like the honourable
Members to keep in mind the figures that
I am goirng to quote. This census points
out that the rumber of land-owning cul-
tivators decreased from 52.78 per cent of
the total population in 1961 to 43.34
per cent in 1971 ! At the same
time, the landless population increased
from 16.76 in 1961 to 26.33 in
1971. Now, there is a rough or broad
estimate of the landless in our country to-
day. The landless people number about 15
crores. Coming to the number of people
having uneconomic holdirgs, the concept
of uneconomic holding varies from State
to State and if we put it at 5 acres, then
at least 85 per cent of our cultivators are
cultivating lands which are less than 5
acres which are uneconomic holdings and
50 per cent of our cultivators are cultiva-
tirg about 2 acres and less. So, if we
take into account the landless 15 crores
and those who are cultivating less than
two acres, that is, about 16 crores, then
it can be seen that more than 50 of our
cultivating population is either landless or
cultivating lands which are unecoromic
holdings.

Sir, the result is very obvious. T am
now referring to the other problems. There
is underemployment. There are about
36 crores of people who are illiterate. In
about 96,000 villages there is no drinking
water. It has been estimated that about
13,600 crores of rupees have heen spent
since our indenendence in our courtry side
through the Community Development and
other schemes. But the benefits have not
reached or trickled down or percolated to
the lowest ranks, but much of this money
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has been eaten up by the officers and the
bureaucrats and the rich peasants.

! AR T AT o F e @
T @ § IR A1 goew A7 fewmay #Y
! @ ¥ AmEr oA & AR g 6
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Hf Sy W AT S QR W91 39
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SHRI HARSH DEO MALAVIYA: 1
do not remember the exact date. But per-
haps in 1961 or 1962 there was a com-
mittee presided over by Shri Jayaprakash |
Narair. It was a high level committee, and
its Report on the Weaker Sections of the
community went into the question how the
vaiusus comununity development  prog-
rammes, agricultural development prog-
rammes, etc., affected the real villagers,
the weaker sections of the society. The
finding of the Committee was that 90 per
cent of the funds which were pumped in-
to the villages were taken up by rich pea-
sarts or bureaucrats and all that......
(Interruptions.). Here is a press report of
the 26th Conference of the Indian Society
of Agricultural Economics. There  was
Mr. B. Sivaraman, Vice-Chairman of the
National Agriculture Commission. He said
“very few small farmers were benefited by
the Green Revolution, because big farmers
are too powerful and more influertial.”
He went on to say...(Time bell rings) “ag-
ricultural technology is only helping the
rich farmers”. The whole point is this ...
(Time bell rings.) Give me a few minutes
more. .

MR. DEPUTY CHAIRMAN: Two mi-
nuics more...,

i
i
|
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SHRI HARSH DEO MALAVIYA:
Sir, there was an American expert, Mr.
Wolf 1. Ladijinsky, a well-known name in
the field of land reforms the world over.
He was responsible for land reforms in
Japan under Genzral Mc Arther and abo-
lished samurai. He was invited by the
Planning Commission here. He conducted
some survey in South India. He has stated:

“In fact, perhaps as many tenanis
have lost their temancies as have been
secured on the land through deliberate
rather than accidentally faulty legisla-
tion.... where anti-land reform senti-
ment prevails, as it often does, in Indian
legislatures, vague and complicated legis-
lations generally seeded with loopholes,
delays in legislative enactments, failure
to inform the peasants what the law is
about, enforcement officers who behave
as if reforms are not meant to be enforc-
ed and refusal to enlist the support of the
farmer in helping to carry out the pro-
gramme, all these become the rale rather
than the exception...”.

He has pointed out that there are loop-
holes and lacunae. The faulty implemen-
tation of land reforms has led to the
creation of what you call rich peasants,
the Kulaks. They constitute onty 7 per
cent of the rural population.  They are
cultivators of ten acres, fifteen acres and
above. These rich peasants have become
the base of reaction; they are the base of
Jan Sangh; they are the base of Swantantra
Party; and in the present day it is they
who resist the wheat take over drive.
They are linked with arhtiyas of village
n:andis, with big merchants in the cities
and monopolies like the Birlas and Tatas
They constitute the social pyramid of
Right Reaction from the village root to the
metropolis, It is the biggest danger to our
development, the biggest danger to our
progress towards a just, egalitariun social
order. Therefore, 1 welcome this Bill. 1
would appeal to the hon. Minister, to the
Government and everybody concerned to
Leep these defects in our land legislation
in mind. In future, they have to be imple-
mented with a strong political will. If it
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is not done so, our whole economy will be ;
in danger, our whole independence will be 1
in danger. It has not to be taken Veryl
lightly. Therefore, Sir, I welcome this |
Eill, in so far as it prevents interference by
the courts in the implementation of land
reforms. But this is not enough. There
should be a political will. There should
be political decision. These land reforms
must be implemented. Those who are
having unearned income from land must
be ended, and the principle that ‘He who
tills must own the land’ must be made a
reality. Unless this is done, we shall not
> in 3 position to overcome the problems
of our economic development. g

MR. DEPUTY CHAIRMAN : The
House stands adjourned till 2 p.m.

. The House then adjourned for
.. lunch at five minutes past one of
the clock.

(28 AUGUST 1974]

The House reassembled after lunch at
one minute past two of the clock, the
Vice-Chairman, (Shri Bipinpal Das) in the
Chair.

sit gweTEm (IWT ¥eW) ¢ gty S,
7w W fqgw AEEm wdE St § awga
fFar & & gy 3@ WX W A9 WX 95T
@ § 5 98 9@ W AEwEdT # a9
wHE F fF W o FEIegIET wor
Haw garg W, fram il afam
g @ @ § 5 FiedegaT § wiede
WA ST e g | § o A e R
4% 3471 TETHZ T W T 9 §OK
CER-C I G G O A -
FRITET # T wEsr  fF e g
gmifaa frg gu e Rw #Y afa @@y gf &
@ f gmmar § &5 w0 www g o,
A GER WA IO €T & WX
Fedlgmmad  Hawaer &1 fwin &, wfaum
flelt afe s ST W @ WM &F §F
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gi o whagw #1 5T & w9 @EY
g0 7T 9% | zaA foadr sfwan o arfiar
¢ @3 1 @wEw g HIC 3@ a™ FT N
Turw g & #7 frad gfeag @ swaT g
AN & At |, ARG F A | TH I
are o frad weafear £ a8 99 97 ¢
FT &Y W |

4% T o A owE g wfgw #®
TEf GEMHET USCq &1 VA & W
o g a1 fr dfaew F dsmed UEEH
F1 BET FT BT AR A F | fgea< w7
WY 56T a% § AT A @ g A1 oAl
Y IG AT FEIUA F qAT TF UG
g1 a1 {5 e angy g7 1 fgew F
ARW gr a8 AT e | feeed &
sfa gx amfrs &1 ww IR ag
fgzae & wim  FwEE ERm 1 W EER
TR ST AT WEH ATE TEENIH
O3 yE=l S S & gar 3w A el
WET & qFeAT g AT |

T e

AL T AT A, gIF Tmar oo A
N s fox g, 9 5 3w & Fa-famin 4,
Al 99 HT FY AL ATAT | A ST GEWIET
AR ATAA AT ¢ g o A § AR W
R ¥ g6 407 &7 fopear Fwearor grm, & srEar
g fr garl wew & gvATfag weew TEw) WOy
9T ¥ Gt g8 A AT Hey off & §
g frd=d s€m #R A fady @Ry
Fgr 5 eT @ 99 fr F09 @ W
tF TEE €| AT gaw dve foww uee,
fagre «ve foed gae, fox fagredwe foent
o, R fagm dve foew uEe, o
TiFeat wve d@ffav gae, ghom difer .
7 qve gifrs oFe. feamaw wwdifom ma
dwe gifeewt ude, I T foEn  uae,
wew w2wW, o3 #ew w3w, dg e foemw
UFE, q9Td, TAEAW, TR, dE€ A,

q=F @R 97 FT WU ST FEICHEA gFeae )[R ge A AR feR dw e i guh

40RSS/74—6
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[= TramrTrer]

qAT s I, o fagw W g 0w
R e ¥4 A8 T FEAr & fr oA dfa-
g ® gmes s A ifF g oRl ¥ O™
F & a9 w0 ¥ faw w1 @ geradl &
q 97 9@ | § g S1gar g fF o fe
T | gFe] & qyr g 7 dmeRrd ¥ wfEd
T AW ¥ TN geArha as &3 &
R A @ AR oRi AT T g Y F
Taa g fF w8 @ WA uRi | oW
93 &1 U go@ A o7 @R e & fE
dfqea & 3o vy gWeT w5 A afs 37
TFRY F GEY W WErid § S FE AW
S | § am g R e e waet
F TG AT GAAT AT & A A I 9T
. T wmftg T 3 @R A &)
g F UFRT F W T HIT @ g9
fem o st g T@r 9w & I 99-
Fearor fradt g @F § wwar §

g mw 3" @ § fF oueeEn W
W 930 § Sy Y W F gL
@t fw ¥ F 9% feem AR o)
fF o afgedoT ag @mm SRy 9 €
afredew w1 @ @R 9 @t &
AT wEEAl A 99 AfEIE F a /e
qEEATT % F &7 | 4FT T AT qA Sy A
WFT FX R ETF aXF ogaa &
FrATT 3er wus 9 §, § war § 6
I A AT #T faar 9@ 3@ W
TS TR T 1§ gH AR SOEET ¥ ow
w3l § Hefyd o q3 g | § IO sRwd
AT § HR IW a9 T g e 9§ fr
I RA § gEY wgw  wHErd whfena
TFZ g7 | 99 G99 g7 TN WA T4 3,
Sto Hifgh a0 FHE F A GEUTEES
mfsd qam @ § | IUC RAF A/
TV UFE AIY 9gH a9 HI 9@t 0%

g wae FRAE W maeg gan, WK difar |

TR § 9gd gX TF gF TE o7 T | W
IAT W F AT gae # fragdt  wgafent
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N

¢ & sud a1 §F Y ww ¥ fawrR
W qgR gAR & g § 4 A Frawr AT
T ¥ gAd Afa-afme & opa e
qn, A & qE § g6 T, IAE0 FHE AT
UF e AE ) IR e F 3@ fEE o
AW FoE fF e w7 99§, faws-
Hﬁ“ﬂmﬂ?ﬁﬂmﬁ,mﬂﬁ-
A, 39 wWe Fgea™ g g & o -

ol

“Shri Mangal Dev Visharad Commit-
tee Report on Land Reforms, tabled
in the U.P. Assembly says that conces-
sions for grass-raising, dairies, distilleries
and co-operative farms have been con-
trived to save land from being declared
surplus,”

.. .Ug FHG T &, 4y FHw F FH
T we & f& d@faw ¥ St wWE
g9, qg #t 9 W oF 41 S I

; IO F AW 9T, UF BIE W T F AN 9T,

UF BN T FWmdes F R 9K, UF
giT T FHLT WTAT F AW O, ADAEES
& & AT 0% - 9 5 AW oy, 3% A
T O A T A § R ¥ AW oae e
frar @ 9T qur ? fHw AT difan oE
¥ wax g wmm & fR o ¥ S
&= 90 T OF {7 SO, A I S A
A TG AR 8, SR, A ¥ 20 @7
S ST SO wYE § | S AT 0F w7,
T F UT 100 THT THI H W T TN
219 0 Fawm ?

s wwafr g (INT q_W) - TA AL
#F @ ot MY

Y ToMTE ¢ i, wH ¥ ¥ ¥ oW,
e feam, 98 I &1 |T) A SHEry F
gy o a®e @] fF R0 s &gar &
¥ S FrE g & SEn dfqwe § dwee
F@& IqH I #C I F 9o AR F w2
ATHAT FEd § O & AR d @
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Tl W e A § & e g6 aRd

Wt 6 ag T wg fogw Wt S@ o
g g & § gaw fade w6t ad e ?

zafae & @S a1 § % A @A qeel |

F ATIT FIH TGHT FTAT AT, gL TA
F g O ¥, fAaar qg  AERT AvEA
2 for d@fqaw & gutew #& IEr gfte #T
& U, IEHT gTA &7 @y F7 s fEm
T wifE 9q g fedl aF 81 1946 &
Sq ¥ wig f aF TeE #oadr @
TG ¥ TF HS 197 4-FAF 28 AT € TC-
A1 G99 AT g1 AT, S A 39
@ FT FA TH T ¥ IGA ATl F
w2 F, U # arafedt F51, gfedr w7y,
Tifadi #1 TeET @ @A WX T 1 FAw
gure faw g9 3T A S A wEn, 9% §gd
& wEEq FWad g6 ; A W aEea
HUIEA AT E @ TR T Fed q0F &
e FUE A RIAT WFLC T FLN

g, wa T 9 A W@ g

The Committee has mentioned the
following specific cases in its Report.
There is a 4,532 acre farm in Gopalpur
village in Mirzapur District.

¥4 3T W F  TEFG AR W &
Tq OFH FT AEHENT ST IWL R A I,
Fiig arel |/, IT @« #1 g0 1 g faa
TR T ST AT ¥ AN N, 9T 9 EH
F q § gAY Y 9gR I ITET AT
T gArEr I S AEden & faftex
q TR AT § T 9 St AR G
gafgst & 4 ww §, 99 fufex ¥ =g
TSHEA 2Y TT AT FATEY g9 A T gATA TE
fard #1 g@ar four ) s, S STEiE]
4 smrfed ¥, Swo Ifaw FEaEr A€
Fax fear w9 f& q@m @F §, qww
FETRfer & oewd ¥ &g o1 @
¥ fag o ag w9 ST AT § T B IR
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7 wgwEIT
& g ?

(Serowm) - frwa

=N ORRE: A G g FReTata A
F FTHT BT AW T AC

According to the Committee it seems
that the farm was one unit benefiting
only one family. Apparently, names of
persons in many districts of U.P., Bihar
and Nepal had been registered as co-
tenure holders to circumvent the sale.
Mr. Surjeet Singh, Mr. Surrinder Singh,
Mr. Dileep Singh are the main mem-
bers of the Majithia family, the notorious
Majithia family.

TR Wl X gaR fw § s ArmEs
U W owg T@gl A9 §, 9fF gEeE
AT H AT & TE, 99 0§ 569F
TIRAATIE | 1857 9 T9 oW § T97
wid gE €Y, & TR agl 9 I 9%
w1 F @ g WA 99 o
I W F fFaEl ¥ #%5 a gug fwav
AR @A A AR g W 9, SfE e
AT W T W F) ownfear 7 e
frad & @l ¥ @cw w<ar foamn,  agi
FITAT B FoT F@T fEUr W W q9
gfzr et # g W wawET § wifsar
F W FAEA @ § AR W A a1
FTH AT W & | W @ §W F A
g3 T ST F qRX A A A9 g, ar
§ MR o9 WY A 9y 9w ¥
X Ed Wt frae g § 97T gEW @Y

KA TWd em-gre AW AW ommar @
A fedw foag &1, o SA9E §  FEEET

F @A g

Shri Dinesh Singh of Pratapgarh  had
a holding of 700 acres out of which 500
acres were exempted mostly for groves.
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Mr. Chandra Shekher Prasad Sinha of
Allahabad had 4,522 bighas, 9 biswa and
17 biswansi of land out of which 4,522
bighas, 9 biswa and 17 biswansi  were
declared surplus. Government took posses-
sion of the surplus land on November 27,
1964. But the Dayya Charitable Trust filed
an objection on July 14, 1966 saying that
3,205 bighas, 16 biswa out of the surplus
land had been transferred in its favour on
June 1959. - :

Ig-awsTa (i fafew o qw) oA AT
qar Fifed

Y ORI ¢ AT, ¥W SR ARS
W) &1 ag A frdww § oA gd afed @
frags #¢ faar ot & 3z +v Feregew
agr & fad 15 faMe & oo e @
FEAT ZraT & !

THE VICE-CHAIRMAN (SHRI BIPIN-

PAL DAS) : But you will be late  for
your meeting. \

ft TAFEEAN ; gATy Sy Afewr @€
3 g% ¥ 31 g@r e fag &t mEec
g 3 a0 If@ A & T Tore 9@

Al w9 SEE S W MR SR
Sardar Joginder Singh of Bahraich had

2,260.60 acres of land out of which
2,180.26 acres were declared surplus.
About 1,095 acres of the surplus land
were distributed to 525 persons and  the
remaining 880 acres of surplus land were
said to be in unauthorised possession of
Mr. Singh's men.

IEA TAM IAA AN AHI, A, TG,
TWE, 51 qaIg AmEF ¥ & W F AR
T A& HTH ToqqT a1 33 § 1 g AR !
O €1 99§ M@y A qET ar gEw
T gETd FENTY AT gEL AW LI )
g3 | T W GHC A TA g 7
®AT ot agad fF @z Q@ A &F T9T ?

-

Y ggm fagwed, & Wt TeAww 9,
T 39% 9 994 UFE oA o7 | W F
T g # G ¥ T grAee Fear
oM S R e 2

F oqE ¥ ot wwasr waw fag o 4@
Wtoww A q9 g

(Interruptions)
it areavr fag *iia & fafeet @ 99
g R oW § S qu&uﬁnﬁo
AR

gegweas (o fafmw aw) oW
o g FiE L

#t CHATaAN : ZH IS & R g g
& quTT g ST 3 W F WAT A gAT
FC WY T EWHAT S ¥ oAr Ged 2 fF
g9 IO YW § WA g AT gA WIORT ST
I wewr #r feafs & a@ Fad &

godty w0 fawmg qan fawiw W)
HAWAATA T FaAl (A AW Agaw)
ot aedwr fag 1 weTaeT afemmar |, 3 av
LR O -

= CAATCA G S F T §—

‘qra gaF T 49 o 1 fad faefr @m,

GA-HAlg 7 g wafy gur 9w glea 1
AT AW REA AT F AT F@H g, WA
I gfg *1 Fad 9@ §, ITH wHEA HC
Faw g dfe & Fad G g

ot oW wgar: fRYE @ ww @

N vwmEn: & qEgm R A qa@r
A I WA Y N gaAry feafq ¥ oIAd
qd & ard ) sfiAd, Wi Ial wad §
el #1 Fn feafa 3 dfF waARa dd@
ot wgroe ¥ A d AwgraeE ¥ AT
war 1 feafs @ sy & i fF gAwr
faafs #ar §, wv% a9 feadr ofva 8,
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I9H0 fFIAT & §, I9F w9 A9 A9
FH T ) IO WA F IEERAT a7 9T
300 =afFm  ofq o fedfier & w3 W@
1 orea 82 =afF wfq ai  feedrex 2
mﬁﬁﬁmwym%%ﬁaﬁf
fast &1 & awr ¥, de@ye #, Wl
ﬁ,mﬁmﬂmmomﬁa
aff a1 e &t o, W aRad
FT AFT 300 F FAT F ) A O
R & fegfq #ar @, & 341 andd, w0
@R, % o ferfs gawh, @y # 9%
¥ qUET @ W@ F ) @ uwE q w
51.3 sfawa T & AT IIF NI FA
s &, 13 9fawe ) I ¥ FET AR 7
aFe aEr 33.6 gSfama Wig & AL
IAF W OFEF F 33,5 AT g9 WG
T 15 wad & oW I g ?m“ra
2 51.5 Sfawd

gy Tz g
g 51 wEAd  FGHIA 2 MT 51 HEd
frard & arg 13 9T oA 2 owA oY
7 St wAss g, afggw & T IR
FAE, qE-T g UHE WA W@ gu
2 @ zg fagas F &9 9™ ¥ @ feafq
¥ wr§ dEie wneAa & SAAar 03
g ww oft o ama & fs A Afqgra §
ag A Y AEAL F AT gA AW aﬁa‘r
N WA A IAT :rhr% feafa
a AT g A wen & WA s
FAAE A B Al §oaar s
ghm ? ag g AAATH Sa F 9 fadas
w1 faQyg a1 a8 wem,
gAY St A FATT TS A | AT
wi S WY WTT ¥ Hz A7 Iwae

AR & w SR wde F AR

TN A ATCASTT AT T o aw
Az FE FAT A& war {9 S arar o
O AT § A TR Fay R v nfer
ZT A A A 77 7 fav e g1 5w
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TR & ¥ afgm §  wwved /en A
g qifaw qar g7 ag weh gty
;Mg F M @ E a3 @R G-
Fad A I ) T AT TG
RN I, rafat F e § oA
A graqEt FT AT FAN AT S1E-8E
framt &1 IeTA AR FT AFH 0 AT WA
FF d THIT At F SHT G ¥ AEA,
U FF T U AE ¥ aEA——AET,
SE AT A AT TRl & JEE AwEQ
A—gH 9, AW WY & AR =T
¥ 20 AW T AT UF T Aq
dygr, Uw WH, gL AIAY AT FT AR
& s, ag o fraw el @F ogw
AN ATt & WAAT SEan g iR oaan
T F A I@ arfadr R &ar
F@ O IT qaa fm FE s &Y
so s sty drar AR UF WA IT A7 AT
fowr oo @Y SEA g WE ewgedT
5 2 @ e s & i iRt
FT & ?

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS) : [ am calling the next speaker.

St TAARES - HBNA G T FL G
g1 @ & g & Saar g BF A 3w
aw # A 9@ ¥ §H, a9F AR
e ok T g wifasr 3, ST &

R

TR %,ﬂ&amﬁfw%azai

I AU qOAd YA &1 98T & WIfAsi
T owax w@ri § g @ g fem T @,
Mroar #T & frdR 9Fa F o@ig
dray frai & @0 & A7 MR AV E,
R @z T AW gl | OF fag tag
TEATFHT F g1 M AR AR WA
fag woifear 4t sk W g e few
A G, g7 A199 ¥ wAad A, AfeA
& wem g 6 owae A e g @Y
X swa TE ¥ A W 7g-ad
qfwafa § g qfw AT T Foafe-
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[ Trarerw] l

fiFt ¥, gfeel ¥, &l § @@
fo 2w w1 fmim @1 HfF g F ol
Sl g fan AW ¥ ogE AF W QT
g

N et T AR, § AeE Ao,
afpT =y mg wrQd wmn fv owa &
Fmmfer  fafaeze a1 @ fasigqe &
off Sty faed o+ FAamfy faodt &
™ § 97 UF a9 GH F FANOT MR-
WX 7 Ak &F Iw FIMAex  wH AT
AT Far foar ) Ag @ w@m & 1 AR
ar ImEr @i &1 owee f7an, Afew qge
W, 1967 T o o ToArqaw A FY
THodlofle F@IL o = fag A F
E woar wN oW SEw agEnr s
T fag W #vwadfe fafaeec @,
™ W § 9wy FaT ) Y QYS9 &
wte w1 gree faam any

Y W Awwmw o F aedr | W@ &l
T oAmwry F R SRW WO e
F far & sgm & oM 9AF ewser-
FOT 1 ga a@rt # fafga &0 &, W
Tgaw Ag EfE. ..

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS) : That will come in the pro-
ceedings.

ol TEATEW . qAICE qrg oA Y wy F
s wiw & ST foar oY gwd feat
N AFY JIEET IA U BEAT FT AT
Egs T fmEl ¥ o97 oA A S
faar, gav fagr s W @@ F o o &
AHAL ¥ Fg 90 H AR SRR T
I FmAeT &, IR W w Famar fw
fafreet arzg sodt 78 W W & 3@ @
gAY A3 FLAT ATRd ¥ IR T 6F
fufrees wgm =& =7 § fF w owm
awgt s« (Interruptions) foa quw &

e s ff mf § O T freray

|
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Iq Tz w1 @ fzar 9@ hg
a1 |« sl gw sy wfgg @@
ow fade & a8 & Tz Tar &ar &
| ot TEt & ¥ 93 erEw @39 W QW
T 3T

SHRI D. P. SINGH (Bihar): Mr. Vice-
Chairman, Sir, I rise to welcome this.
Bill which is a long-awaited measure, long
long overdue. When the Constitution came
in 1950 it was the intention of the Consti-
tution-makers thai the land reform legis-
lations in the various States shall be kept
out of the purview of Chapter III of the
Constitution. That was the intention and
that was how the Constitution-makers
undersood it that once it enjoyed immu-
nity from article 31 then no other article
shall be able to hit the provisions and it
is to that effect that article 31(4) and arti-
cle 31(6) were directly made a part of the
Constitution and in terms it was said that
if a legislation has been pending at the
time of the commencement of the Consti-
tution then nothing in Part 1II shall be
deemed to abrogate the rights vested
therein. Sir, in spite of it when the matter
came up for examination before the courts
it was found that the immunity given by
article 31 was of no avail and the courts
came in to strike down the various legis-
lations on the ground of article 14.

This was the legal ingenuity that was
evolved. The worst sinners. of course,
have been the igenious people from my
own State and the State of U.P. There it
was said. All right. Even if it is not hit
under article 31 on the ground of cem-
pensation, because you are giving a graded
compensation the right of equality before
the courts in getting compensation is
affected. Those Acts were struck down
with the aid of article 14. It was to re-
iterate the intention of the Constitution-
makers that the first amendment of the
Constitution was made and for the first
time articles 31A and 31B were introduc-
ed. It is that very thing that we are doing
today by including the various measures
under the Schedules of articles 31A and
31B. We found that even though the first

-
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amendment was made, when the matter
went before courts, again difficulties arose.
This time it was not only on the ground
of article 14, but in the bank’s case the
aid of article 19 was also invoked. The
famous judgment in the Kochunni case
came and it said that it is not enough that
it has the immunity of the Constitution
onder one part. It has to be tested on the
ground of various provisions of the Cons-
titution. Therefore, with the aid of that
judgment article 14 was again applied.
Not only that, Article 19 was also invok-
ed. Now, Sir, with the aid of those judg-
ments a variety of problems arose in the
southern States particolarly. In the courts
it was found possible to strike down a
legislation on the ground of the interpre-
tation that the particular legislation in
question is not an agrarian reform. Not
only this. For instance, the plantation law
in Kerala was struck down on the ground
that this was not an agrarian reform. The
Forest Act case in Kerala, now happily
settled by the Supreme Court, had the
same vicissitude. It was struck down as
not being a land reform. The logic of the
argument was later on extended to the
definition of ‘family’. That has been a
burning problem in the courts. Tt is  all
right for Mr. Rajnarain or any hon. Mem-
bers to accuse this party of delay in the
implementation of the various laws, but
a party which is sensitive to the rights of
the people. a party which believes in the
democratic framework, which likes to res-
pect the rights of the people cannot ride
rough shod over them. The problems that
are arising are matters of significance.
Now, in the matter of definition of the
family, for instance, it is very pertinent to
ask in the case of people governed by the
Mitakshara law, what about a minor child?
When you define a family, what do you
mean by it ? Is the right of a minor going
to be excluded? Now, the Mitakshara law
goes so far as to give the right to a child
in the womb. Now, a child which is not
a major is capable of partitioning the
family property and getting his own share.
Does he constitute a family by himself
and, by legislation. can his rights be en-
tirely taken away? Now, what are the

[28 AUGUST 1974],
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rights of the widows ? Suppose a person
has left two widows, what kind of family
do they constitute ? Are they independent
families ? Are they independent members ?
Problems of this type arose. For instance,
suppose a man has two wives. Now,
suppose there is a man, his wife and
three children. But what about the second
wife ? These are some of the problems,
thorny problems, which have been engag-
ing the attention of the courts, and in-
genious minds have been trying to evolve
ways and means so that the rights of the
people are not put in jeopardy and so on
and so forth. And that accounts for the
delay all these years. It is only now—if
the hon. Members and this House are
pleased to pass this legislation by putting
it in article 31A and in the Schedule to
article 31B—that a genuine attempt can
henceforth be made. It is easy to forget
the whole history of the past. I know,
hon. Members here in the House or outside
have been voicing their opinions about
the problems of food production. Many
a time views have been aired in this House
itself and also outside that production is
likely to go down if these laws are
implemented. and powerful opinion at
that. Now that this legislation is coming
up, it is possible—and it is expected—that
the various controversies will be set at rest,
and whatever little problems do arise,
they will be taken care of in the process
of implementation. T am not sure ihat
this legislation is the last word. Problems
will

creep up. problems will come¢ wp
touching the fundamental rights of the
individuals, born or in the womb. It

depends upon what view the court takes.
I agree with the hon. Member that this is
not the final thing, that problems are
likely to arise because the human mind is
a thinking mind. And if problems do com:
probably the hon. Minister will have to
come and seek the sanction of this House
once more. But at the moment, whatever
problems are arising broadly—the difficul-
ties in the way of lowering the land ceil-
ings and the difficulties in the way of mak-
ing more lands available so that an ade-
quate distribution can be made—this legis-
lation goes a long way in solving them.
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[Shri D. P. Singh]

And there are numerous examples. Mr.

Rajnarain has said about them. But he has
only aired his views in this House about
the specific and particular persons who
have evaded the land reform law. He
knows very well the addresses of those
people, he knows exactly the people who
have tried to evade the laws, who have

tried to contravene the law. But in they,

various laws of UP, there are agencies
specified. There are agencies in a parti-
cular district and in a particular sub-divi-
sion which are assigned and earmarked to
look into the problems. And if Mr. Raj-
narain were so good as to bring them to
the attention of the particular authorities
concerned, I have every reason to expect
that these things will be taken care of and
the little anomalies and the difficulties that
obtain at the moment will be solved.

As it is, this legislation goes a long way
in trying to solve the various  problems
that are obtaining today and also the cons-
titutional difficulty. It is uvp to the imple-
menting machinery; and with the coope-
ration of the hon. Members it should be
possible to make a dent and go forward
towards land reforms and bring about the
cherished goal, which all of us want and
desire.

Thank you.

%ﬁﬁﬁfﬂz waEraa (mﬂ?:'sr):gqqm.
oA "EwR", 39 Awmga fafaw ¥ dsSq
¥ & mwy wgd 7y framw s =g
frawe ¥ 3@ fadas F g0 o 4w
e i faar & & w9 aF foqx @
dug dfomerem fafew oo s o
aifear &% 7% &, 378 34 9FTC A @i
& omF st & o9 & ST s )
qaY AT @ T am a1 ¢ fF @ oww
F @ dogw foF 99 ¥ § A% fafaed
siga # WY wwgw e fAfeem 2 o
off 3% MET AT F oW X A AF
¥ FEAT F R R &1 d@mga
o & fou wrw wew #wr fafg faaw

R gerawrd & fafg fawm, g wt
§ fawsr g @ % oA A o9FTC A
gMgy F@ F IJq4FET AY aff W
@I 9% ¥A3ga % % a9l 3fF s@ A
fe ot arfmar w AEE o1 g fafa
sqaeqr &1 fafeag w0 ¥ & faear O
far 7 | wwar g ag fFAY AmeEd
1 arg i wadaar ¥ TaH a9 a@ Ar
W aF g B¢ dwR g ggw fafy
cageqt Agr aan 9t &, Fad f5 S w1y
afeat T &

STHTERR WEIRA, T@ FER H IVOAT-
YW F T aF A g, W WEET
wE we @ E W A -
A A TATHIEE A g ¥ duadi
qraT &1 S TR W @l & §mA
ot ¢ IgH o fra R @R A @ER
fear & | & SERr W FET g—

“A broad assessment of the program-
me of land reforms adopted since inde-
pendence is that the laws for the aboli-
tion of intermediary tenancies have bcen
implemented fairly efficiently whilst in
the field of tenancy reforms and ceiling
on holding legislation has fallen short
of the desired objectives and the imple-
mentation of enacted laws has been in-
adequate.”

UE QAT TqG  FAIWT FIA | T6F g7
L iEolc o ke B T T il
gz9 famr &, sv wleaw ® @@ @ foan
iy o & Dfafera faqa & #0 §
fad #ror T FT AT A A
TFeerAzad A3 fFar 91 9w osw e
FEy T fF FEE T AME ¥ gRe-
A3y FE@ & FTH  JAaT F AT AL
Fraogaw@ & @ ¥ 1 w0y gwEr
T § TEA E A W H IerET
agar, @v3 a9 IqvER A e wEd, WA
s WA ogEd a7
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vng%rsrrr # oz #frer gasw FEdy M \ AN gemwg wre fagsr & fag, FHeE

‘@A oW @A W e @ @
Jwg fawme R wEam 1 e gwim ¥
T AT ¥ AV T F qwE AT HA
“wgr, W fewad wwAfrE q@ A AT
afer feafq ag 3 fF duewd e W
weqr @@y, o7 #fer ER IS qIgHAA
% "d, fafeam FEq o waemA v
T ®W@ TN F, SER e W @)
AR g §O 9'd F AM-ETd %9 FEA
¥ ogEy 9y FFEE ChEeEd AW ¥
fau d31 #7 fear ARag w G w fRan
f& wfesr & fee F @Maq AGd A1)
34 HMEAT F FT0 T 7w FHadt wda @
e fradt ST a8 @ | 59 gerar ag
W w47 9% w1 4 R T Al
e 91 TAATHE a9y ar AEy
F FfEm oww o SAd  fFowa 1952
¥ qFT 1960 F% fafqd sy ms
¥ FEA @ AT A9 1972 AT W
TER & FE GAT G I FEA F
WIFTE 1 AT sAgedy wEy v | 39
AW H WHEqAT A | gHE  weTEr
ufefuoss  dase &, @9 fafer oo
A= &, w9 faz Afdaa o oqdoes
dfezedura, wTagd, WA, T E B
o %17 F F5 wIAL A, wIAErHA &
T A 1972 F A FA TG WAFETAR
1 faggr ¢ faar w1 og W oA
G eI ot C A G | EA U
Tg 0 afgg ) Uy FSv i g
#1952 ¥ FFT 1960 % fomy A
T §, ey @ feuym mwm A SefEw
frrra s ¥ wifaa, 3T A o W@
M § 7g wg o {5 @Afaw ™ e
WA | 7g S RS WY FATAT FRI,
99 Swade Frafer ¥ wme afr 9f
A gt whE ast & v ¥ wg
qaat &, @ darg Ay wwre #®Y @ifaw
ST C B C I E (R Bk

& wifad # w6t wEF w5 fom, e
TS g@ER T 50  "Gfgwy Az &7
¥ FERE 3 &7 aEad @, f& A o10
gz &1 fHar fedt 7 500 %o AF FY
qinr fralfg w7 @) frdr ¥ 1,000 %o
& & AT vy A, WA fear smg
gr wgr famr W, @z ow@T 9w g
afra qay @y 9| ag 5 gAY wred-
FT & feamr § w3 Iqawdz A 3A0E-
i % faw wfrsdw ooz sET ARy T
“EY FAT ATga 2 7 e wifede faoe w@i
®T @ § w1 aform s frees war 2
fF a9 9gr wmgAe I % oAl =
FLIE AR Za9 o0 ¥ ERddw AT E,
1965 ¥ g @mi ¥ oF wgfd o
Ut gRY W, TgAFeR AW N, 77 yqfa
BN F7 g8 B A W @Y F4w F
Fie fedos w3 I@F A § AT @K
% gar "R & sfama faeew w0
[qAT HFH F AIT A3 WA F | WAL
UT AWM F CfEFEAT FT ITIAIHE FT
7 awe F frafa @ @t &) 361 oft-
o frwd wr & fF amar fdwa s
IAAIHE AT A1 W Z | 9F g% ATEae
oo w1 TAwade 4@ g, 93 9%
g fFAAT &1 a % wfag 5 gy
O ¥ o™ fggema A @ a@@ w7
qrFl  TEET AR, qE GNF A g | gEIk
o fraar Wt 97 A\ g AR fymeam #
faet Gt ZEY @ 39 Aty dd Wt
e S &t gfaar a8 2, sa% = stans
7 0 & 99 wa d zaadagd ¥ oix
i & fogari w7 aF, qg 999 990 2
afF HETETENE ATET ® FYC ATT WY
Fifom gEEr FG AfET MR Fg AER
T F@ | TR F FHEEF IAT qFW,
framl &Y zarufAFEAr FT oS g0
AfFT T@ETL T TA THIC FY A5 sgaey

G al
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[+t &< faz dawa]

o9 AW VA AT §——FF HIC FA
FV AP IMEAT & ARG FrE Sy FHfEA
7 T ATT-HAT T FER FFEA
W gy @ fafga @ IdEr Joe
forrd @@ 1960 ¥ W | IAR EfCRR
Az A AEfwd @7 @), sEE A e

% A IETENW & ®7 W T@Ar Agar
i :
“Irrigated land’ means either peten-

nially irrigated land or seasonally irri-
gated land, but shall not include water-
logged or sand-cast land.”

w9, OO 1973 W W FEA &N, 99
#r § iRz A W 3fefee
qEHAT —

“Irrigated land’ means land which is

assured of irrigation from an irrigation
project constructed or maintained or im-
proved or controlled by the Central
Government or the State Government or
by a body corporate established under
any law for the time being in force, and
includes land which is assured of irri-
gation from any private source by
me.ans of tubewells or lift irrigation
from any perennial water source operat-
ed by diesel or electric power but does
not include . . .etc.”

mrumuigmﬁwma@’rm'ﬁ——
AR g I & 7 fafr W 3w
TeEt ¥ —ag e R dfem )
#ar ¥ @y o+qfv 7 ow gw Ax 4
o § 9 g wWwar 3, 3 ¥ A
g g, @ Aifw at se owar & s
NI g w99 T g R feerw oam
ar gat A @R H 3AT @9 A 30
TRT 9HIA IEF 979 § al 20 UFT §-
X @ @far af & "data &N 930
™ s At fafew feafa afc e feg-
W ¥ osad 9 §, A # gamar g
ag kg F am )

[RAJYA SABHA]
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SHRI BRAHMANANDA PANDA
(Orissa) : You said that if an agriculturist
digs a well inside his land, even that will
be considered a perennial source of irri-
gation. I agree with you. But for digging
that well also, he can take money from
the land mortgage banks and repay in 20
instalments. By that he will be not only
improving his lot, but he will be helping
irrigation facilities also. What is wrong in
that ?

ot G4 fag vm@a 4 = ¥ fadew
FT A § 5 uw Feae W oqfw
Faar g, SaH g 7O 30 uHhe faferwg
FT A &) AAC 30 UHFT FATHT THIT 9%
Y gwi @ faar @ a8 «4fw fafam &
TS A AT ST F1 svw fafaw qf|
T AN S FH AGE H 30 UHE ¥ IgET
wfa fegga F & widdr o

TEHT HANE TF AT fF WA IR FAT
T fAqr a1 I¥ AT oIy g3 | gqfaw
7 w71 AT ¢ fF w7 e gan & AR
oY% ZeAT 34 & TS AL g0 /T FEfaw
# fadest war Argar § fr g ¥ fw wwre
FT aaedr Y §, 9% 9gT AT £ | q@iEg
FTAT & AT AZI M7 § AR g et wwre
¥ oY GAAITY FT FW AL GO |

U G Y F6WT AEAT E e AR & F
TZHTC A | q9eq &g &7 3, 98 W "TH
oA FFAALE grl, afFT 1@ AR FA R/
T g A sgaedr € f% 1962 % fm
A AW F a1 9w w91 ¥ foav §, A A
ot f6ElT gr3ae weET § 7 foT €1, ag w =
frdt 3% & & fogr &1 ot fex g & & foun
g, a1 3¥ R IHNT F TFS 7 AFF T AT
At Afew £ 117 fareda F g AiETw
T T | Fiwd w3 FETT T F7 Saedr
FT T 2 fF ot 35 TR TAT 98 B ATH WIT
FEITES gRIT amr ST T @Ry a€T gFm
ag I9 T9T g% JHT TS| 7T HIC HwT0

o o R fF 39 &= g€ 9 & 39 S e
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qE7 9= AT FZ FIVAFR IA AW FT FIA0
aagmmmnmrwaﬁmug g &
FIAHTC KT THANAF groa fafraa &7 &
T gl | ®T qwe fAfigg w7 § s9et
srigs feafa #1 gua.oc &1 forg & &t 2,
q1 & 3q 939 q §6 A g @A §; WE
A ZA A I FT ANAT 3G W& | ATH gATL
79 § TAFT 993 ¥ Seareq frear 5w <@r § AR
FIEHIT HATA FFAE FT E § | AA &R
FT faqTor sqaeat 4 of T3 g WM A A
# § gazan § fF a7 @ ar 7 9
A 9riza 1 gk T aAg € ady g,
fafrag =1 aamEa FT 75 AT A gUlaAi
AR (ORI

Fagamfa #r, 4 7z fAdzy s =TJEAT
£ & %% arefig w20 & S w97 F7 gAfAHT
FZF g, S HdY AT § T 7 § IAH 7 39T
aErg W §, gl sET &1 A e A1
7 5 29 ANT 9A WG § | T AN F A7 A4
g Afea & qft Frie aEf F1 g4 9T g
SAHT & foaT W qaew 737 9¥ 43 € I A
W1 ggeq af7 T2 a1 goAr qArT F1 fafewag
TIFAGT T TFAT § | 7 I05 & 977 47 AEAT
% Fowa vg7 9X 93 &, foeg Fg1 T &2
&, s ARuAT a1 FgT 9T 92 § M7 <X feEEy
T g 42 §, qeafa v w87 32 §, a5 9«
qAT I ST | AL FHE 9T F fet wEa
7 fgvwa € a1 98 38 AT F1 edH AT
I weafe & AFTEET F7 T H ATEIO AR
Famae st aefa g, a8 guar et w1 Jqr-
T w & g &qTX

Bro FYo &0 filg (I TAW) : 4 AT 7 |

0% AWAT ¥EE "Iy EifemT &t
arafa & qarfeen 39 & foo dame g
(Interruptions)

1 {3 fefg digraa . om0 sfay aisgt ot
T Wi Y qEIfH ST AFEAr F A |

(Interruptions)
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SHRI OM MEHTA : Sir, from our
party three Members have already accept-
ed the challenge.

s wdl fag Aemad : sTawmia o, R
RAAAL & AZIAAT AT AT FT GHEAT FEAT
§ @ FIEI F AETOST AR feer wdr S
fergeam €Y ATy 3, =7 ZWT Y awwfa &
A F faar @ @ oAy feafa &
oUA AT FEAT ET AT

oY FEIAN (IFT GIW)  WUET T A
AETOET # 9T 2 Hi ag gfamn e 3

(Interrupticns)

Y 93 fog de@a . a8 aua F@ owmEr
& fr 78 TS wETOeTHl FY qrEl &4 oo s

AW A7 7 W am F1 Sea fEar
ag grain AfF smwaT @y W afafy Y foR
& for &, foraey e ot ¥ fage fram an)
77 1 ITH! AT FS g% wiwfa F¥ fue § o
SA ¥ ¥ & I AT AFAT§, IWH AOAT
ARM ¥ Q7 auTareaat & 53 & 1§ sy swen
ML & AT JIAT 24T AIGAT § AT F1K § HE
TR & | T AW T AR 947 99 I 5
fam ST FY AT AT FARST wEA F, F AT
&2 Z 7 JAAT &7 Naq FIH ATY F27 43 7,
o s 9% & 0 A9 FAFRFC G § | T
f a0 7 & | (Interruptions) wsitfsar
o TEgR F § w17 fro Hro dro F WA § 1

ot FAAN © AT AABAT A7 F § ) IR
EETT €92 JTF F7 LA FT Aeqerar f1 2 |
(Interruptions)

Wt w0 fag damaa: gz =281 2 fr o
FOH AT qT T F qT AfgFOr F fag
AT &, A1 B9 IART FATIT F £ 0 am A
w2 § N 3R & Fd amfa 41 g ad
FaRaTg | T faaz oY 3% ITS-qer w9 41 g9y
qoraT & FAT 130 | 3R a9 FiAq F 9 Apr
2 | BT R 3w, IS A fefae
Fg & Sfase & | AR AN w fae,
faera, faen faadi——-gg #Ha qff *

fe ws NN



183 Corastitution (Thirtvfourth

ff Feat fag (7T ) - At AT HTET
AR Ae FE el 7 fod § ggor 2
w© & Wi IR wg fF sy T wee-
qEet I FY GARE 1 F IR AT A g
5 o TwEw &

SyaweTy (=t fafeme aw) Cag dige
ATH AET 39 ¢ 7

ot 7 fag : 9= ol & S ooffa €
IR i AU | w99 § e @, w@fag
A T FAE | AR HeGL HE (GEU &r av
S AAT-AETOS § I T FRd | A al
FET qET FY q@Ig FT HITE L,

Yy 0 Ty et : wamfs e, w69
F AT T %1 9 T oA T 8 & §
fF 97 W frm w2 @l s a1 e
frar & 1 & TAAT &Y FEAT ARAT § 5 A gAU
I WA A & gg9 T uX &1 3w fean
FTg | AW G AT ATGAT, ST AL,

sta sl (freedt) . wm g g 6
aF 2

=t 731 Tog Tanad : 399 Prarg w ardt
% #gE & OpdY &1 A A9 24 9g e
% o Ay & 1 et T Y fomge at w¢
@ E, T Fdw el 1 e & 1 5 g Awamata
faad St & o &7 % 2 1 & AT Agy
AT AAT | 394 far g F S e F
FT T AV AL 98 FIA A9 A A F IIW
T a8 | &1 faafer v d v o F A
& F XA W)

it AT qrEAT ¢ T AR @I L.,

(Time bell rings)

ot 0 Tog digrad © §9 savar wqg qEy
fam

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS) : I am doing full justice to

[RAJYA SABHA]

you. You have taken your time.
finish in another one minute.
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Please

it WY g Sravam - wrafa wEiey, gad s
TIT TR Sl dE €, 3 anfrer aret
art Fgy & fF Sw &1 g dzEra &7 ),
graifs fogeam & s A glfesw Gy 3w
& WHEET TgT W 2 ) TR AR 3 9K
ekl FY 8w F2 fergree & wEw Fw difeew
¢ Mt fegeam & maw saTer A gfy # a9
gu &1 o s swfasier 3o g, FsR e
JEA ST § I 9gd I e adr # s
gs 2, #fe ferger @ &AY 19 B T
HT GLART ST, dgadl o1 @ § S I
Ear O /Y | § I gt gt § faee
FEAT ATEAT 6 & T T F2ar FEAT A
g 3 = § B s F fo 9@, v
# I A 41, '63 § FGT F4T AT, 63
F oA A e ATEE A '69 § duad
fFm =it guieA safaw frar 6 ooy
FT dEFTT £ {TO7 9™ | 98 @ 9T ¥ w1
aue &9 )\ R faar g —

Certain voluntary transfers to be null
and void. Nothwithstanding anything
contained in law for the time being in
force, all voluntary transfers effected
after the date of publication of the
Kerala Land Reforms Bill in the

Gazette, otherwise . . .by way of par-
tition.

Fawen g A F ww el
g Uy et ¥ afqe wrr am, SfF

on account of natural love and affection

A mmwm g fF fgwmw & fFA
Wt FT # O sgmewm a@ gR0
Foag ot ¥gm Z fF ‘w9 Uz odeEmA”
famamarard R g ar e 31 &
5t 7Y w77 AEar g, @feT aet & Jrew
T F1 faoeA O 9RF e 7 & fau
FE A T TE W oFWEA fEwr o
WHFET A RN TR R SHEE
W@ E, W OAWA W OIRH TAeqWA &y
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ST ET g1 9ft ol § onf w1 deart | Fvfidw g iawm i sw | i B awr

F74 A w1 fe v ¥ fede feam s
9% fow “aa dy ohwr T e v
3p.m. &t & g frdgT s aEarg e,

=t AW wEET  fAfed #9197

st 93 fag feawa : WS amw T @
7 fasea oo W § 5 W@ ww & fow
SR T ey Y 97 G & I9 T F W
fegwma # faww & o 71 favamw Gar 5w
S | ET fAvETe T ara &1 4% w0 e m
f wfaer & 15 @few a8 €t | & welt wem
# fadeA T AR g R mR A aw w e
18 UHE aF F1 oq9edT FL 2 fF 30 § 39 5t
PEE FE A TR W owE w
e & fa 9w e ¢ ek sy §
5w~ wwarg aul § 9% §= d@ifer ¥
|9 Jg &N

Fow ww R @ awa § fFow
gq oW Fg3 § 5 e AT # SWH
A | gy Ty fag S Sy €
T § o) R fegram F g e &
FWA &7 Tgi AT 7 §5 FT 3@ §, 999 qF @1
a7 fF 927 59 g% SHe 7 SReEe T
TITE | T 1956 ¥ IF AT HIL 1958 § Hfer
F7 E 5 e ¥ ol A g aa fen
S8 # 5T woq 771 f53 19 5 Ry S99
1 AT X AT & 9% Ha TF 99 JEEd
et @t & o) wfyer § #1€ A W
foro STUAT | 9y O9RIE | €Y AE), R AW A
4T & W A FG @ F ae W F
& f 704 § s Y aie atfee ) § fdew
&y 5 fo Al § Shede o g, 91 aE-
iiweatoe 4, S ersy &nr &, R w5
TN T ¥ AT 47 HI IR FET T
# g% & uF F99a fega fear 99 6 1952
T a% By fe G Aw Sl T A
(g% &, S A o Fet ¥ < fan @ A e
Y Iy T F i faer s SR S e

ST A9 A & THET 5 AT A $1E oAwewr F
& T F awEat 7 98 S F1A amEn o @
%, o wit & Sl Y e FT A Fa § X
faar & o7 N dewA g o W F fqo
7 o7 & o i At § 9 WA § AgEw
@ T AR ferpTe & w47 TR A EEW
FraT frey S o 3w & wivw feaf
qE Y WER | 5 weal & @y { meAr
WTET AT FLAT F

il S ST

st o wfew (WETARE) ¢ STRATSRET
werA, o fagas &1 ey fafew  oedt
¥ uff gar wEEr #1 dfvae # q8 gE F
mfad 1 & fom & f& wf7 gae @t
FY R § AAAT A &Y AT FF W @ A
FT Ay § WA T4 g A afga @
RETHF AR AT W wFar ¢
f wgt <1 T3t Sl IuF ATATE T R
I FTAAT # d9rEA w3 | Afed u feewd
& | ag A &7 A wfaa f oaE R g
oA FT W@ & | 99 & R FaTe § Al
TS THT AT GG FAT 21 aF 6L o Y
FRETIU FAHT A 1 agt AT 9=AT
¥ T2 Fi A U8 § 5 S0 §B ST a4 &
TweA § IA F AW Y & ! Ag AEA
a1 g a 7P A & 5 ag e EY g,
afexr T 3g o197 7@ ¥ & fF S FAr AT
geiiea Ha &1, AT I & 1 aitear gf §
I N Y 3w frar I | 39 ag F =4t &
ST @ wfas STgE g | P

Sqgaafd S, g AW o Y gaw
& & A gu wiasio 9 Gy qIE w1 dar
FIA &1 WG & ATAF HTATL Y ¢ gwlaw
wiwa & mivw fawe § q9ff g wamn
FagTaga g | GAWag 5 agett, g98 8RR
aq Ao F A S 9fT gER FEF a9
§ S 7 &€ gfeal it § 1 wa & T, fow
QI A A X 5 FAT IT & 15 0 a1 1
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[sfr AT wifea)]
F FQ §, ot GfagT 995w § s o feme

& 991 F1 Siifawr &1 oF AT oo, 97 #5 gfq

oy, 99 & g7 "% TG gy | wfw g FEEl
| 73 gfeat @11 @ifawr & w177 F S70 9F@
%Y afewrar & gfegt ot | wo A0 F 1 ar gem
fr ofeme & faaw ae@r @7 & W F A=<=
WA ST IR <@ gaT 91 | UE qfEre
& qm St qfi o swwr @ w1 U a9
T ar ar 1 wfa F fafee afoar §, 5@
gfaRe ds, A zfdizs &, ad & oF a9
TV T I e qfw, afsa sud #E %
far smar q1 1 FT ¥ & g o ) G A
Hfodl w1 faadt o 1 vz T W AT A
91 W T T FTA A oA, oqfa @
Sfoat # § g2 F 9 § F1% yRw Afy
gt 9 |
Iq-gATEAE A, ag ggAT w9y § fF e
T g7 wigFaw @1 Frq § Fafaq
FEr e g7 awET faEr @i AR
frar ) w4 gwET & faw ety Aifa @
FE 1w gare afafa Fr fawrfont & aam
afn @1 & ¥ A& www F oFTAL
¥ wfgwat oF @@ay A1 20 gmar &
# Afmww F} 0f 1w A wr T
A & fag A8r =q ¥ of @ v =
aAT o g oafw #r wfewmw dwn &
St 9EY TR @ SWd AR g WTH
Hifar safqq @1, 90 Fa A afsm ]
g SfFer &7 wer wmr War &) of@r
F OF A T A7 99 I 98 €AY FEA
TG T A AT S FTA qY § wWH
quEd qfean? g1 qfq @47 F1F AW gg
g1 5 W™ ¥ fou uF of@r wFT W™
& af @ = afenter & Haww ofd, oA
g §9 T a9 A g

qgaqw AT ag ¢ fa afeme Y afoar
ArT-TwAFT # TF & | afq-aet Y w@w F®Y
fram am-F A 59 w1 fagra @ e
g1 & =% Afafiam uw reE e, T|® #
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f& sqafd i e S99 WE A )
afferr & & HTE 9% HEER § #1E
&% g fear mm & fEamerd, e,
wAeHTT, STl wf @9 9T AT A FEA
any g dfaer ame @ity @y 3@l wee
# arq 2| w8 off €22 &), I SAA e
oe g1 a1 w-sfaide 39 wa ¥ fav e fafaued
™ § 1 9@t ofdwa #=r afw &, aesfae
# A § 7 oAt & fav oF qwe fag
WE ¥ ] G wAd W ang aa fafse
Taame arey o & @ 17 TEg R AW
T Ffag 54 wET ) B F AL W
AT T yaaE fFa T § ) 3 3 e A,
ST ey w5 A Y wET, geated s, GfEeT
wraf, Sy fast g T 7 gar & fog v
w§ afw, waqd Tt # oA A gz o
TR F% B gUN FEAI A A7 | w9 9E9H
frem fear &1 3@ a@ & A9 Y I AN §
I SAETEX TH U AT 9t 1 § A6
g UF W FT FA 39 fagra 9¢ a9, @H
aeaw afaw 47 7 g

AN S, @ W g g, Hw
J|HT qH GeME EWT @ AR 59 A
F 3 F 5 woal F w1 g A I
T € AR AETal § AR & TR AHT 04T
grafrgumam w e 55 QY wew §
Sy WRTS, IIL JAW, HTETH, qfqeArg Tear
& og FTA AT TF TG a1 | FT AL Tl
Hfew #1777 gEr § TG § | AL =W
foFaT @97 22 & HIT IO 9ow AfR guR $T
FIXA AT AT W FG §, FF T FA a9
gu ) uF awa & T WA 5 A< S 99 wew
& s S wifw qure Fr @ § 78 g A |
a8 gafaa fr w3 ?

a7 qfw ga afafq A fawfor & gafas
AR AT H FTA TG A § 1 Bl A Sfwe
v qfare 1 qfeamr st ogae & oF I
ag AT A 7 AT FTCO g qR AH @
T | qF IFT 5 a9 KT § 5 ag @9 wE
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A § Tl A4 qEr § AT S | qg FA
6T & gt § 9T SR At Feiegue gHsde
foer agt 9X 6T & &7 g 1§ a8 ST
strgar g f afaem Y 79 g § ag SweEdy
FIT FT TG wnfaer for ? AT aaEi A Ay
gfafa & o sad Ffy welr o gageew A
qF 4, T ag fawfar €Y, 3= agr ar,
Iwt fawrfon 4t fr A sET # afaam
#t 76 g 7 giq wfea &3 a0 ) @m-
& FT A faaes, 1970 F AT FIA A
WY famrfear Y Y aeg o@T Ay faw T 0
wfr & giEgr q gEa OFF F Ao faaw
99 "IN qTUE &7 A fawiaw #@Y owE
411 Wi % F9 § 759 § ag 99 ar gh
g ? fufrezr g ¥ <ode foar, SR W@
TR ¥ o G Fgr W@ & 1 frew qfw qu
FIA AT AGRA §C IqHT T FILT EAALT
& &) afafq & ag W fawifor ot 4 5 a4
Teat # #wEd w31 fasay, 1972
% a7 fag 9¢ AfHT AR Al § a8 A
o T TG A |
* gfafs ¥ us AR wgay fawfar @ o«
fr fom @i w1 iR gy &t & uw fafesm
wfer & sifus A g § S AR F @A
F AWEl § wed AN 3 9 gl F
® ¥ OFar afge | AT oy g § afqad
12000 To ¥ STTRT F1 TN ATATAT ATH AT
#Y wgs gufe F &7 7 AfF @ F wEnw g
WY | X AR F qfw F @rfaa ;@
w g | AfF EE AR TSET [ FEAL
¥ 48 fFm @ § 1§99 weEq a9 9 R
& §7 FIEL ST T Y gOT 7 W
IaHT TR FE A AT TEF AT |
I THTTFT T3, €TES ST A1 | IART €T
waRde ¥ e g frar, % @A & S
=T &1 T WS Fater F@ gy 4|
F§ wft gur Frw § faAwr grydEe
gt o o | aiiweTtw da@ F afww &
Ik § IR 3o TE e, ST awgd
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gt ¥ a’ & avgz 37 A arg o 99 78
Tl far | 25 @ QT @A F fad WAl F
AAFY T TG I T FH UST A T [T
&t Feat 1w fom & I i syfiy gt wnAT
#T WYHAT UF Fqrawre @1 ¥ switafa for
9 | oAt F AfA qu ST & Friaad
1 freY & oo g st WY S1fgm
THU AEEYW W § Ay d% & famar
& | gATd T Aifa & 5 wfafea qfw @,
A 9 FT7 FIT I1 g Far, frdmse

' freg awl, degee @ew AR degee arEEw

# faafa fear o | o orfaet ey 2,
Y [e6r §, AfFT IaH TwerHewE ARG
AT § | Ay 3R uF T § w9 qife f
T ey a3 fagamg &, faeT 99 o
wfafg e Sifgm fomd ag o 239 % &
FTqE dve A1 frelt &, a8 98t gHwe A 7
Tt & Frafea @ 1 ag o s & FF o9 AW
F aoFr HeT 3T T AR www Sfafafes
1 3 a3

Sgiar A F fEE N amd, @I &
T A% A9 f921%, IO BT F1 gId 7
#ifwg | o @@t Gfa F A Q) e @
€ | 99 T TRy 9 TH-QF WEE &
ATz § 1 wfuwiw aear § 9f7 F W @
qTE STeg T § | Wi A wpm g §
™ gad ® A Al ¥ W qge w7 RN
TEW § | T T[T A A0 T FWY F
&9 faafa Y s o gm 3w & sfw &
A F7 g0 | AW FY A F AR F afg
[T G AL & 1 ot Freg @y ford T )
vz @Aferr & ST g9 o faae I g
g SuF ford =er warerd el Y 9 | FART
fraet ®1 qwa 7 "aTg 3 Tfgy AR TEw
a9 EFT ATty |

TF wEeqd a9 & ag o w g g
fF weTe ol gat § fasiy gvafy am seie
F fag &y F107 o1 <& &, Ffew ag 9@ A
quR | AL Al @ f Aoy & 25 91 ¥ 4
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¥ [+ @ @fza]

W W g & a9 feaer sf avg qfy
2, WHTC TF a9 AL H @F1 g AT IgHT
fefegqar T &< &9 & ( /X ST AR
99 1@ € fF witee a1 Q@ sfw vy
afn & gaay fefegeaz frar a1 & &l wgrea
¥ ag g fF F ST FLEIA BT Q@ T ACE
feard e o fafemy 3z g &1 9@ f&
39 arfg T foa st a<FTR F F 9ng
afr § saw famow pft F aw qhwdat
ﬁ‘m&m‘ml P ’;”T‘c .

Ffy o ©r vam §, safae qfn dEd
&1 gfafesaar § St aare T Sy =gy
sa & @y &1 wfavgaar quang g % fag
I I g F fag gt e g e
sreatfgm @ & faw, dw w7 afgwaw AT
FTAT § STHT T M TGT fam wvaw 077

sg & wntaes faFma & fga § F a5 o a1
Trear g 5 agd staar A ardr st | 99
W19 7E T s =rfge 1 wed smar ¥ &t
‘gfrard % & 9 € afs wiw aEl &
ICw eqr 7T fagr 9mav & 0 § 39 9 SgTar
TG FE FAT AT, FAlHT qG FEAT AT
g f&5 arftw swar & ag fwae 7@ &

arfee fF 998 Fewe A ol SFar ¥ g |

ara fivar soRgr & | waaa e # oarg
STt &, AfF ag o+t T TEF g & 1 areafaw
T o dE st 71 AW fifaT wm dh
# 1 9g0 F 72 93 &0 AT 9§ TF FAATQ E,
FICAIT &, FFETT ITF ST @ § | SF0F 5
q¥ F1§ @faT 78t & | afag AT gy weEr
¢ & wgd grafa qu W@ F1§ @77 FTINA A
sifgw s =fET

SHRI VEERENDRA PATIL (Karnata-
ka) : Sir, I rise to welcome this Bill. While
doing so, I would like to make a few
observations for the kind consideration of
the Minister concerned. Sir, I hope that
the hon. Minister in charge of the Biil
would agree with me when I say that land
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| reforms do not mean mere distribution
of surplus land. It is something more than
that, Sir, since 1947, or even before that,
we have been making exercises in land re-
forms: we have been talking in season and
out of season about land reforms and we
have been making frequent changes in the
land legislations. What is the net result
of the efforts that we have put in during
the last 26 or 27 yecars? The result is
negligible. By talking too much about
land reforms, 1 may tell this House very
frankly that we have created an atmos-
phere in the country that every landless
person is going to get land and we have
been giving hopes after hopes particularly
during election reriod that our objective is
that the tiller of the land should be the
owner of the land, and all the land-less
should get land, cultivable land.
is the exact position? I do not know
whether many of the Members of this
House have gone into the figures to know
the exact position. Sir, according to che
figures that are with me, 20 per cent of
our rural population is landless. They do
not have even an inch of land. They are
landless labourers. 60 per cent of the
rural population own land less than 2.5
acres in size. I do not know if the hon.
Minister is having some other figures to
contradict the figures that I am giving to
this House. Sir, 60 per cent of the popu-
lation, which is entirely depending upon
agriculture, is owning land less than 2.5
acres and the remaining 20 per cent of

2.5 acres. This is the position. 20 per cent
absolutely landless, they do not have any
land at all. 60 per cent are such who
own only 2.5 acres or less than 2.5 acres
and the remaining 20 per cent own land
more than 2.5 acres. They may be own-
ing 5 acres, 10 acres, 100 acres, 400 acres
or 500 acres, but that is different.

SHRI P. K. KUNJACHEN (Kerala) :
What about the top five per cent ?

SHRI VEERENDRA PATIL There
is no top five per cent. They have aiready
made sufficient arrangements. My  hon.
friend wants to know: What about the top

What -

the population has got land of more than

S



193 Constitation \Thirty-fruarth
5 per cent? There is no top at all.  Fvery-
body is at the bottom now because we have
been tom-toming about land reforms for
the last 25 yeais. Do you mean to sav
that the land-holder is a foolish person to
keep all the land with him irtact? Hc
has already made sufficient arrangements to
distribute the land. | am coming to that
point. He has already made sufficient
arrangements to distribute that land.

I was mentioning about the efforts that
we have made so far; I am not talking
about the recent lowering of the ceiling or
the Acts that we are going to protect by
amending the Constitution. But so far.
from 1947 to 1970. the result is, we have
been able to acquire 2.4 million acres as
surplus land. Out of these 2.4 million
acres, how much land we have been able
to distribute among the landless? We are
talking so much about distribution of the
surplue land among the landless. Out of
the 2.4 million acres that we have acquired
from the land owners who had more than
the ceiling, so far we have been able to
distribute only 1.2 million acres and 1 want
to know from the hon. Minister what has
happened to the 1.2 million acres, whether
it is still with the landless persons. Tt is
not with the landless persons. T can make
that statement authoritatively. I can throw
a challenge to anybody that that land
is not with the landless persons. And what
has happened to the remaining 1.2 milfion
acres? Nobody knows what hag hanpened
to that land. T am quoting figures and
,these are all authoritative figures.

Sir, we have distributed land to the
landless persons—I agree. I am in fuil
sympathy with those who have no land at
all. Let us give first preference to the
landless and let us distribute all the land
that is going to be available but is the
land given to the landless with them? 1
want to know whether you have got figures
to prove that the land is still with the poor
man. No; it has passed hands and it has
gone back to the same land owner or
somebody else, some rich people who are
holding that 1land as benamidars. 1 do
not think anybedy will be in a position to
contradict this statement.

40RSS/74—~7
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SHRI B. RACHAIAH (Karnataka)
Do you mean lo say all have done that?

SHRI VEERENDRA PATIL : I never
said that. If T have said “all the land”,
then I stand corrected. But most of it.

(Interruption by Shri B. Rachaiah)

Sir, the hon. Member was my colleague;
he was in charge of Agriculture also. He
knows...(Interruption) .1 am bringing to
the notice of the Government of India, to
the notice of the authorities, the point that
mere distribution of land is not going ic
solve the problem.

SHRI M. R. KRISHNA (Andhra Pra-
desh) : They niust get money also.

SHRI VEERENDRA PATIL : That
15 the roint I am making out. You have
only distributed the land; you never bo-
thered as to what had happened to that
land; you never bothered what finances,
what resources that poor man requires.
Have you made any scheme to provide re-
scurces to that poor man so that he could
culiivate that land? Nothing has been
done. On the record we have the
figure to show that we have distributed so
nuch land and we are satisfied with that.
That is why 1 say, whatever land we have
distributed, that land is not with him be-
cause he is a poorman. He thought that he
could make some money and so he dis-
posed of that land; it has passed bands
and it has gone back to rich people. It
may npot be the case hundred per cent.
but it is definitely the case 70 to 80 per
cent.

Sir, ufter 1969—I think in 1970—the
ruling party decided to lower the ceiling.
I have nothing to say against it. The legis-
lation came in 1972 but the declaration
was made in Bombay in 1970. T have
nothing to say about the proposal of lower-
ing the ceiling. But I want to know how
much surplus land is going to be available
for distribution by lowering the ceiling.
Is there anybody, any Government includ-
ing the Central Government, in a position
to tell us that by lowering the ceiling so
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much surplus area is going to be avail-
able for distribution among the landless
people or people owning uneconomic
holdings ? Nobody is in a position to say
because there are no land records at all.

AN HON. MEMBER : At all?

SHRI VEERENDRA PATIL What-
ever there is, they are all outmoded re-
cords; they are not up to date. I know;
I have got some experience of Adminis-
tration. They are all all outmoded land
records. And do you know what is
happening? Whatever outmoded land re-
cords are available in tehsil offices, they
are being tampered with; they are being
destroyed and new land records are being
created just to escape from the clutches of
the Ceilings Act and I think every Gov-
ernment including the Government of India
is a silent spectator. The problem is so
colossal that sitting in Delhi or in any
State capital you cannot control the situa-
tion. You have not been able to check
tax evasion which is confined only to urban
areas whereas this is a problem which
takes you to the remote villages. Nobody
knows what the patwari or the village
accountant in some remote village is doing
and what is going on there. I may tell
this House that we may pass any number
of laws regarding land reforms but ultima-
tely it is the village accountant who has to
implement it. The entire legislation will be at
the mercy of the village accountant. There-
fore we have to make special arrangements
to prevent the village land records from
being tampered with. It is going on every-
where. 1 can say authoritatively about
my State. I cannot say about the other
States but it cannot be different there also
human nature being what it is.

SHRI JAGANNATH BHARDWAIJ
(Himachal Pradesh) : What is the special
arrangement that has to be made? You
spell out that also.

SHRI VEERENDRA PATIL : In mv
State we recruited a number of persons.
We cave them special training,. We had
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them to make these land records up to
date district by district. You will have
to have a programme like that in every
State. If you take up such a programme
and cover every district and if you fix a
target that the land records should be
brought up-to-date within such and such
a time then I think the purpose of this
legislation could be achieved; otherwise the
purpose would be defeated because no-
body knows what is going to be the sur-
plus, how much surplus land is there and
whether that land is there or not.

SHRI JAGANNATH BHARDWAIJ: But
they may do the same thing again.

SHRI VEERENDRA PATIL Now
you are creating a machinery. All these
days you have been depending uvon the
records that have been built up since long
by the village accountant. They are all out-
moded and unreliable. They had all been
tampered with. That is why I created
a separate organisation in our State to see
that the records are made up to date within
a prescribed time. It is possible to get
that done but who is doing that? Every-
body is only raising slogans. Everybody
says that land reforms should be imple-
mented but we have not been bestowing our
thought on creating the machinery that i3
required for implementing land reforms. Sir,
I do not know about the figures that are
with the Government of India but I read
somewhere that after all this exercise we
are not going to get more than 1 million
acres throughout the country for distribu-
tion. Even after distributing this we will
not be in a position to satisfy more than
one lakh families. This so-called giant
step towards socialism is not going to ans-
wer the problem of even ome out of 270
families in our country.

Now, I come to the question of distri-
bution. The hon. Minister was pleased
to say in his introductory remarks that
they have decided to distribute the surplus
land among landless people.

If T am correct, the first preference will
go to landless persons. Then, I come to the
same point. How much land are you going

put high-ranking officers and we wanted | to allot to every landless person ? Already
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60 per cent farmers are in possession of un-
economic holdings. If you want to distribute
uneconomic holdings to these landless per-
souns, I think they cannot survive and th-
rive as agriculturists. I want to know what is
working in the mind of the Government of
India so far as the allotment of surplus
land i3 concerned. At what rate do they
want to distribute it ? What is an economic
holding, according to the definition of the
Government of India ? Do they want to
distribute at the rate of 7 acres, 8 acres or
10 acres ? I am talking only of dry land.
In our country unfortunately only 25 per
cent is under irrigation and 75 per cent is
dry land. If you give them surplus land
and you do not provide them with resources,
then what is the point in giving them jand ?
It will again pass on to somebody. It will
not remain with them. Whatever surplus
land you are going to get—I would like to
caution the Minister—you are going to get
third rate land. Nobody is prepared to sur-
render fertile land. (Time bell rings). 1
will take one or two minutes. Nobody will
surrender fertile land. If I have got 40 ac-
res and if the ceiling is 30 acres, then which
are the ten acres which is surplus has to
be determinzd by me. So, I will naturally
give unfertile land. It is unfit for cultivation.

SHRI BRAHMANANDA PANDA
Bhoodan land.

SHRI VEERENDRA PATIL : You are
correct. It is Bhoodan land. It is this Bhoo-
dan land which you want to give to the
poor landless person who has been all these
days hoping that he is going to get land.
He was hoping that he is going to have
a decent living and all that. If you do not
provide any finance, then what is it that he
will do ? He will think that the land is a
liability. He will say : I do not want to
keep it. It is better that I dispose of it and
make some money. I want to know from
the Government of India whether they have
made any provision. Nowadays, they have
stopped talking in terms of the Fifth Plan,
There is no Fifth Plan at all. There is a
Plan holiday. I want to know whether there
is any provision.
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SHRI SASANKASEKHAR SANYAL :
(West Bengal) : It is all planting.

SHRI VEERENDRA PATIL : In the
Fifth Plan, in order to provide finance to
these landless persons, to whom you are
going to allot land, bhave you got any
scheme ready ? I do not think you have
any scheme with you. Sir, 15 million ac-
res of land in our country are lying fal-
low, affected by waterlogging and salinity.
Half of it lies in the Indo-Gangetic plain.
That could be easily reclaimed and distri-
buted. I do not know whether any serious
attempts have been made, so far, to re-
claim that land. When we bhave got al-
ready land which has been rendered un-
fit for cultivation, it is very easy for us
to reclaim it and distribute it among the
landless persons. Why not you think of a
special programme for the reclamation of
that land ? Sir, 75 per cent of land, as I
have already said, is dry land, depending
upon rain. Agriculture is not remunerative
today in our country. If it is remunera-
tive, it is only in pockets and in places
where there are irrigation facilities. That
is hardly 25 per cent. So far as my State
is concerned, it is ten per cent or not even
ten per cent. Because we want to distribute
land and satisfy more people more popu-
lation in the rural area, by allotting land,
our effort should be to convert more and
more dry land into irrigated land.

That is possible only when we provide
more funds for the early completion of
the irrigation works that are under pro-
gress and also for taking up and harness-
ing the waters that are flowing today as
wastage into the sea, by taking up new
irrigation projects.

Agricultural production is falling every
year. Nobody can deny that fact. There are
so many factors which are responsible for
that. I do not say that it is only the land
reforms that are responsible for that.
What I want to emphasise on this occasion
is that we have deliberately created a cli-
mate of uncertainty in the country. Nobody
knows, because we have been  talking
about land reforms and land reforms. This
’uncertainty must go and we must put a
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stop to this. And I would be very happy
and grateful—and the entire nation would
be grateful—to the Minister if he makcs
a statcment here and now that this is the
ceiling and we are not going to disturb
that ceiling for another 20 or 25 years.
If uncertainty is there, the agriculturists
will not invest money because they have
to take so many risks. Unfortunately, many
of us are not agriculturists, we do not
have any practical experience of it.

DR. VIDYA PRAKASH DUTT{No-
minated): There is no uncertainty.
The entire landlords rich peasant class,
knows that nothing is going to happen.

“ SHRI K. S. MALLE GOWDA
(Karnataka) They want your urban
shares, not land.

SHR1 VEERENDRA PATIL : Coming

tc my own State, I wuld say that though
we are prepared to cooperate with the
Government, whether it is the Govern-
ment of India or the State Government, in
implementing the land reforms. I waat to
know whether your party is prepared to
take our cooperation. But they are not pre-
pared to take our cooperation. They are ma-
king it a party issue, not a national issue. It
is a national issue. I do not thiok there is
any dissenting voice in this House today;
everybody says that he is supporting this
Bill. When you bring such a legislation,
we are bound to support it because we are
in agreement so far as this policy of
land reforms is concerned. But what is
happening in our State ? 1T am very sorry
to state that the ruling party, the Chief
Minister, the entire Cabinet, has no mind
to implement the Land Reforms Act. They
had fixed a period of one month in the
initial stages for filing the declaration, and
then they extended it by another one mon-
th. And very recently, four or five days
back, they have extended it by another
two months. In the meanwhile, hundreds
of people have gone to the High Court
and filed writ petitions and got stay or-
ders. If my information is correct, til}
to this date, the State Government has
not moved the High Court to vacate the
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stay order because after one year or so,
elections are going to come. They want
to throw the entire blame on the High
Court.

They can say, what can we do 7 We
tried our best to implement the land re-
forms. But the High Court came in the
way. They issued a stay order. Why are
they not getting the stay order vacated ?
Why are they keeping silent ? I cannot
understand it. The delay is going to kill
the entite legislation ; it is going to be
defeated because papers and records are be-
ing created every day deliberately. They
have been deliberately extending the time-
limit, and for implementing the land re-
forms, they have created tribunals. But
what sort of tribunals are they ? They con-
sist only of their party people. Nobody
from the Opposition comes, except some
MLAs who are repiesenting certain consti-
tuencies. And the tribunal, according to our
Act, has got wide powers, judicial powers
also. Should you not take other parties
also into confidence and take their coopera-
tion ? Bul in my State, unfortunately, all the
tribunals are flooded only with their party-
men That is the position. T do not wish
to take much of your time. I believe I
have made some constructive suggestions
and that they will receive serious con-
stroctive suggestions and that they will re-
ceive serious consideration at the hands of
the Minister.

it gwaw  fag (gfomm) o S
#grer wfquma & g4 @eiga faw Hqdr o«
am & F gNFT AT w9 § #R Avemar
¢ B 9= df & e 59 ¥ gz
AT JST WIE qrfEd g
[The Vice-Chairman (Shri Jagdish Pra-
shad Mathur in the Chuairl.

afFd 7% gty ¥Q Ay gId geer
¥ fr g3 difewr & aoo st fiedt D
far =T @1 [@ agd gWr et | s
A F9ES F AN AF WA TR OO
T AR 9T B wF AW & R oaw ¥ aw
I ¥ AT A AWeETE @ &v Ffew
AT F TR ARAT A §H o
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frerit s g9 et & g gt a1 A |
g a9 ofen afFT o el F o WY

AT aT [ATET AYET ST SATON IEET Gree
wEq d¥er qgd AT AN |

JUTEA WEIRT § MR ATRT R §
caAt g w% A g fF oag o a
TE-FEET FT gaTA A FfqW T | FAA
a3t weia & 1 gfar ¥ W e fray g--
F gga ggr-faay a1 g 78r # T gy & wd-
et g #y oft 9= gar g v gfwn
F I Fw W 0 § Fr ST § oA &Y
TR FL ET AT qh A0 R AfFT
AT 2w oF G § S gt o sl
%z QA A F UF F@r aAF W T 9T
W 98 adF TR A9 9TET & 1 W
FT OAEN ST AAET T KT FH HAT 9 A
I FT T FLA AT IFT F/H AW
qefiafasy #1 3 fEar w@r g—ar AT
" aem wafEr & 2 faar w2 R 9w
HEY A deAd waT w71 AW § o qow g
aq qfafer @ T a-a8 WEAGH qm
A F FT TF AT FT FEA LT AICA—
q(Y 2 AT el @ A1 F@rEa A #F aref
o TR ¥ oS qAwr w99 A
FT FTH FIAT AT IR T EFAETEA TSI
F & faar 7R 9T JAGT FFR G OWT |
IAHT AL & AT AT AT ATE | IIIEU
Wt W & g0 gfdwa @igeEm & -
W FT quT G FAS ST I | A
HTL T%% AT AT FIEIT AT 97 §1 AT Y
A¥FATESY GIAAM EE § A9 TEA T FeRT MEL
A qh AT A | AT I g @ § &
a0 W At foadt 4T 2 a¢ A< ¥} A
AN 97 AT & I Igw A1 foraet argaea
g IEHT NI IW AT F FAC & qO A
2 ) WS 1 g T oA 3 B gl
FY-qqEAT F1 Tgq U AG AT AAT AT
U FT FR(W AL HE @A | TG
¥ B Ta" qel w1 g g, v
arét #1 G T ¥ A A Ay SwEd gl w7
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21 Ag TH AW F U wrEd F @EY W
fF 3 =g 8w 1 frg aws 7 a1 @ £
AT 9T "Wl TR g @S " &7
AfFT TR gEAT FXT gU UF AT 9%
& g A faer srhe ge AR § e
g Y T FT A€ F GTE T T 7 IR
JE AT owd wEew At gaon @
T gfoaet #7 #ar g @ o faeddt mET F
TR/ UF UF G 97 FT gIREAEr 10-10
N T d wEAT § 1 § g W g fw
fer zforl & aw @ awe ¥ A0 T
¥ frar o v, frae w1 A A9
fefegeqmm afig & e § waw 17
giem @7 & 1 A g & s faaw o
dvedm AW §, 7 gdfqat ¥ 2w
FETER &y § 1 3w afomt 6
gy @i & o8 e oW 3 aw

| dvedtg av @ 1| owor ®a @wr gfor &

sfy zuedt feam & Afe @ar faa arer
ary #r gE e fRE efrem AT W ow
FT F a1 deada &1 a7 W fear mn
27 A wgwm i e G wefwm ¥ W
ghomt ®r Aot faeem wifgg 1 AT AT
s 3figd, g gETl § @EgeT wEE 4%
a3 <@ gu frerd Wi fomd an-aen
¥ qz F four & STHU TW O & AW
< for W @1 gl W7 wAEl &
aek wwe &1 @ F@ § 1 & wwwan § fw
T qXF WA A fEEl F7 e &1 T T
g.ﬁmgfmsaéﬂﬁﬂﬁmw
Sqer ¥ & dEara gt gw Fg W
dra & fr dug aed ¥ @ =W AW A A
FHT T g AL G S 4 25 AT FER
Gug ek § @ T § ) A 1952 F UE®
TP e, 1958 § qFe @Awn w, #qfE
Tg EWEn W q% g9 M & M g
e FTn ag 3 fe oTE 3w F gemhe
qﬁ'@ﬁ’ﬁ"\‘%,ﬁ'ﬁ{?ﬁ"ﬁﬁﬁ"’gﬁm
eréqd FT 3y ¥ SO gAET @ W A
S SRl § 7 S deffent w1 AT I
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[t geam fag]

¢ =< ofwrmw 38 dran & fr difefers f@w
g3 WY W agar ararg £ gAw dve 4
W afew ¥ 9% GWEAT g9 & AT del
&\ st dhErea o g w@ 9 fF aw @i
1 qFET FHET WX IEH AG KIS AT
a2 mr 9fgr | F wgar g 6 o9 o uw
UF §Z WHIN FE a¢ AOA, q9 T qg AW
ol §IF ae A& & 1 g A | S ge-
afs § o syirdzg § A ST AT agAn
FE AT HEAR § WX 9 aF gAar At
it RN 9 aF ag dve F wweAr =@
T WS wew@ W oA @ g fRoww
2w # gwfa #1 szame @), S99 7 qEarq
& W Y SuErr § {1 9 g1 9ar
= fF aTe 3w 7 Qe wEw dvEee &
9 g 1 9 we fAd &1 &, e F
fret #T &, e Fw14 #7 fEdr w1,
Hwfaz<r & firdY 2 &, I8-98 w%ET A
frdt &7 &, €Yo dvo 21 &¥ fiyadT F7 F,
T &I & G #X§ ar s A
fF 80 97 iAW ST mMaET W E 37 10
T W afee @ s aewd argew W
A T § 1 90 ufgww S\ W
TRATE WEL AR T fRAr arer @ W
mmmﬁﬁﬁ?ﬁwﬁ%ﬁqﬁm
qET WEET, W O 9 W ST mee
& @ & fou @3 @ige w6 arfge
T a7 w1 oAl AR W qw w9
faerft & @ @z W STw g omar
“fem w2t F wrewt #1 aw A fr & a
gl & @ AT fd W ¥ s Rag
IH qIgART F aTe Svwiesw A ag A/
T I W 3w so ghmw #1 ag Aee
W G awfaew ¥ | F sewr deew
WEG ® A qHOE SR T 9w s} A
AW @R T TF qW N ous A
gt arfen
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Tlo #Fo Qo WEWA  (IAT NIA) : T
@ Ay F—wmrlat carelt ar A oarey ?

ot geaw fag : H @ wodr ¥m A
FZATE | Iuawreaed WY, § 1A qudST A
Aifa Y are $2w g 7 97 A Afq @ @
@t § ) & agar g, g WA afET
ey FY At &, FHw & Afy 3, few Aty
Y TaTeraTE A &1 g9w fear g, faad wET
95mfy arET wFTAE §, FAE €FEE )
ST quTH EFTAST F g7 WL | T A7 A
fm & wrax 10-10 FIX %o WfsAl &
fFoor 3 &, SEr o wer gfem @
mfw&r:ﬁmﬁ;rr_|m€rue%maw
gfdrs &1 Sty & A g9 ¥ Aredw S
T g1 & 3qT AT qgoarg § (o FLA A
T ar &7 a7 faar, & 471 a5 aF 9%
T TE gw qd I AR A WAy o
oYz fyg foq § & @faw fag aa & 137
R waw gl & e WwoeET § W
far 37 fq@ ¥ gwFra &Y 33 2 AT
# dr zar ara wwaT § FF dwo Uo WEHR
arEg 42 g0 & IWR, F §1 & W -
frez §, OF w1g a9 A AR FT Q) 7EA A0
q-atA gElAs ariedl F @, F9 AE &
HET AT, AT AT FHETATHT AT IET, War
# gd-sraeqt fEAr q@r & oo @R,
T 79T AT 97 H AT, gAY gAH Ty
AT 47 ATk, TEEFL AT qF FT ACE,
FIFT qATA FT AT AT ATH 9T @ R,
A qrgEEa Aty & 3w w7 &t A
damafr #7 @ § 97 AvFwy oEfaw 7
I AR T I[TFE T AT A9 AT q0F A
A AT ¥ @ (3AT WE F dT A
sTaeqt 1t & FgAr g BfeAt & @
w1 qfwer faaar wfqe, ot ada & fraw
ofve 37 foer & zaey @A =ifge, Ste
éﬁ'cr{o%fﬁﬁﬂ'ﬁ_ﬁjﬁfﬁ'ﬁﬁ%ﬁﬁ
R T g, 9 w1 Swar
aifey frad gQemt & mifus waear ¥
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g FA &1 9 qF wIT N9 F
ot &1 fawr 7 Amem, ww §9 wEN @,
T & fae €Y gueel T, TE & AWg
I TUeAT TE W T qg aWAS & g9 av
wefel & fag as dar 3 ar @ 7 |
feam 105 To fadewr 7F v § AR A
feeell & @ & @@ 300 To fawar §,
IHHT FOSM FIAT § @ FT | TG FIH
G FE € 97 FW FUST e § WK
agr A F faar 1€ A9 G AW g
afas gad g & 7, favwr S@e w©-
g g, SUF 9 FERSA &1 & GEF
T | Fg 9T daq fagre ¥ T Sifeat
gel g, oy 9 9% g7 ¥ g—ure AW
T F@AT, G 3w F7 fAoEr, gre W v
2 3% fre @ud g & 1 3 20 9w
" OMHATA FAT AT A A qig #7 oqer g ?
%W ¥ & ¥|H W gHeEE F g W oA
ot qifF agl & wiw & o9 g fow oo
et A owrdAr & 1 & AW wer St oSt
HIEA T § SEET g0 §W4T O g A
qran &ear § UF fa wwEr g oaew &
f& 3@ aoEt & e § 9 @Ay faer ww A
e |

4 p. M

DR, Z. A, AHMAD : Sir, I need not
say that I and my Party stand fully and
firmly in support of this amendment. We
wiJl not support this amendment with our
tongues in our cheek, as has been done
by Choadhri Sultan Singh. I do not
know how he supported this amendment
after all that he said about this amend-
ment. 1 do not support this amendment
either in the manner in which our friend
Shri Veerendra Patil supported it. I support
it in the proper spirit of brirging about
a radical redistribution of land in
the rural areas and giving the maximum
relief to the landless poor. You cannot
give full relief because the land-man ratio
is so difficult. Therefore I say you should
give the maximum relief. as much as
possible. to the rural poor, because there

is a considerable amount of concentration
of land ownership in India. I will give
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you the figures later on. There is open
concentration and there is concealed con-
centration ; tkere is real concentration and
there is fictitious concentratior. Land has
to be redistributed because India lives in
its villages. Vast mass of landless popu-
lation amounting to 47 millions were
classified as landless agricultural labourers
by the census of 1971. There are no
opportunities of life for them, there is
not outlet for them . . .

SHRI K. S. MALLE GOWDA :

What
about workers in the cities ?

DR. Z. A. AHMAD : That is a bigger
question. I am not debating the issue. I
am putting forward my point of view. I
stand for a radical redistribution of land
in the rural areas and villages.

! This amendment has come much too late
iin the day. Tkat is my suggestion. It
. should have been brought before the
. Pariiament much earlier. In the meartime
lot of mischief has been done. I belong
to Uttar Pradesh. I know what happened
at the time of the first Zamindari Aboli-
tion Act. Millions of tenants were thrown
out of their holdings because there were
very poor and bad land records. Under
section 71 of that Act millions were kicked
out ard the landlords went to the courts
and got judgements of the courts in their
favour because no receipt was given. The
tenants had nothing to show that they were
really the occupants. Therefore, millions
were thrown out. And this has happened
everywhere. In the State of Maharashtra
from where the hon. Minister comes and
whose Tenarcy Act is talked about so
much, what has happened? I am sure I
am not making u mistake when I say that
out of 24 lakks of tenants who could
claim land legally, only 8 lakhs got the
land and 16 lakhs could not get and in-
variably they were thrown out. They were
asked to give voluntary surrenders. For
several reasons they went out ard one
reason was judgement from the court. It
is a well known fact that the main ob-
structive line adopted by the big landlord
i class, right from the beginning of the days
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of agrarian legislation, has been (o take
resort to courts, civit courts, revenue
courts, high courts and Supreme Court in
order to delay the impilementatior of these
Acts; and these Acts provided big loop-
holes for these people to go to the courts
and get verdicts against these poor people.
In fact the whole history of land legisla-
tion in India is the history of protracted
and prolonged litigation. And, Sir, this
is the offensive launched by tke landlords
in which, obviously, the poor have suffer-
ed. The ruthless logic, I submit, Sir,
of class domination ir a capitalist-cum-
semi-feudal society has worked itself up
and the domination of the rich over the
poor, the domination of the propertied class
over the propertyless class, has made mil-
lions suffer and millions have been reduced
to absolu.e beggary and this  propertied
class, Sir, has been well, obliged abundant-
ly by the institutions of justice and justice
has not come to the rescue of the poor
ard the propertyless, but it has come only
to the rich and the propertied class and this
is the fact. Can it be denied? Take all
the judgments given by the courts, from
the smallest court to the topmost. You
will see that it is always the poor who
are at a terriffic disadvantage and it is
always the rich who have their own way.

SHRI VEERENDRA PATIL: You do
not want {o pay the legislators to keep
loopholes in the laws?

DR. Z. A. AHMAD: 1 say that there
are abundant loopholes. 1 blame the class
as a whole, whether it is in the legislature
or in the judiciary.

SHRI P. K. KUNJACHEN: Who
makes the legislation and who is responsi-
ble for the loopholes ?

DR. Z. A. AHMAD: The dominatirg
propertied class is responsible both in the
legislature and in the courts, for making
loopholes and for giving interpretation in
the courts.

Now, Sir, I would not go into the
details. The fact of the matter is that
the ceiling laws which have been passed
from 1960 onwards up to 1970 have
hardly given any lard to the States for
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distribution. Take the figures now. What
is the total cultivated area? It is about
125 million hectares. I think I am correct.
It is about 125 million hectares or about
30 crore acres. 1 tkink it is about 30
crore acres. Now, Mr. Brahmananda
Reddy who is there just now is responsible
for the ceiling legislation in Andhra Pra-
desh and there very high ceilings were
fixed.

SHRI KALI MUKHERJEE (West Ben-
gal): Behird you there is one more for-
mer Minister.

DR. Z. A. AHMAD: Now, what is
the total area available as a result of the
implementation of the ceiling laws througk-
out the country over the past ten years ?
Just onc million acres only or one million
acres out of 125 million hectares which
means 24 lakh acres out of a total of
30 crores acres of cultivated land. This is
all the total that it has created. Why ? 1t
is because everything was parcelled out.
Now it is less than even 1 per cent. Now,
Sir, T do not krow how muck land is
going to be declared surplus after the
implementation of these Acts, these new
enactments.

SHRI KALI MUKHERIJEE :
not be under any illusion.

DR. Z. A. AHMAD: Well, T am not.
Mr. Patil criticised this from a different
angle and he has a different understandicg.
But I agree with him in one respect that
though these laws are an improvement on
the earlier ones—they are a definite im-
provement on the ecarlier ones—the imple-
mentation of these laws will be such that,
I am afraid, not even a million or two
million acres will be available.

SHRI KALI MUKHERJIEE. You are
suffering from an illusion. Not even an
inch of land will be declared surpius.

DR. Z. A. AHMAD: Well, you are a
forthright person and you are a very
courageous man and you can say that.
Now. I do think that even if these laws
are properly implemented, even then hardly
a million or, at the most, two million
acres will be available and not more than
that and that would not touch even the
fringe of the problem.

Please do
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Now, Sir, we should have a look at the
concentration of land. Mr. Patil was saying
that this scare of ceiling laws has disrupted
production ? Where is the question of dis-
rupted production ?

Green Revolution had its hey day. Big
farmers got money from the Government,
got money from banks, and developed their
estates. A whole class of big mechanized
farms, modern farms, a sort of monopolist
farmers, came into existence. There is no
danger to these farmers. They have al-
ready split up their lands. They have trans-
ferred all the land freely. Large-scale trans-
fers have taken place. The magnitude of
these transfers is such that you cannot get
hold of these fictitious or wrong transfers
when you go to apply it retrospectively from
24th January, 1971. Lakhs and lakhs of
registrations have taken place—Ilakhs and
lakhs.

SHRI O. P. TYAGI (Uttar Pradssh):

Even Ministers . . .
1]

DR. Z. A. AHMAD : I am not obsessed |
with Ministers. You are. When you be- !
come a Minister, then I will see what you
do. 1 am not obsessed with Ministers. 1
am obsessed with facts of life. Fictitious
transfers and sales have taken place on such
a big scale that nobody can find out what
is correct and what is wrong. There have
been mala fide transfers. There have been
bona fide transfers. You can say that it
is a bona fide transfer. Even at the time
when a declaration was made that retros-
pective effect will be given to these Acts,
registration was going on. Since the Regis-
tration Act is a Central Act, the provincial
Government cannot ask the Sub-Registrar

to stop registration,
! : d

unless he closes down the
. . {Interruptions).

He cannot,
office .
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AN HON. MEMBER :
transfers in UP were
(Interruptions).

For two years,
stopped . . .

DR. Z. A. AHMAD :
the legal position . .
That is all right . . .

1 do not know
. (Interruptions).

SHRI BANARSI DAS : Two years time
was given to them . .

DR. Z. A. AHMAD : 1 do not know
what the legal position is. But the fact
of the matter is it is a big phenomenon
that we have to tackle—the phenomenon
of large-scale, millions and millions of
fictitious transfers. Where is the land.
What is the implementation machinery?

1 have gone through all the Acts—-
from Kashmir down to Madras and
Kerala. In Kecrala they have some pro-
vision. But actually no new administra-
tive machinery has been set up or creat-
ed in order to implement in order to en-
force this complicated legislation, extreme-
ly complicated and controversial legisla-
tion. There are some old revenue offi-
cials, the Collector or the Commissioner,
the Tehsildar, the Patwaris, and you kunow
what it is. With this implementation ma-
chinery, you cannot possibly get these
Acts implemented. This entire machinery
is class oriented. The entire machinery is
against the potential beneficiaries of this
Act. Therefore, unless you create a ma-
chinery strong enough to implement these
land reforms in the spirit in which they
have been conceived, you will not be
able to get much surplus land in yeur
possession . . . (Time bell rings)
will take a few minutes more.

I want to point out to Mr. Shinde, be-
cause he will be dealing with this prob-
lem and we will be asking him again and
again . . .

SHRY KALI
bechara . . .

MUKHERJEE
(Interruptions)

Voh
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DR. 2. A. AHMAD : 1 consider him
to be a very important person and a very
knowledgeable person in the Ministry, and
he will be doing it . . .

g v Y] P s

SHRI KALl MUKHERJEE :
Iy? . . . (Interruptions).

Effective-

DR. Z. A. AHMAD : I would only say
that the history of land reforms in Asic,
Africa and South America has administ-
ratively proved the fact that unless there
is popular participation, popular participa-
tion of the potential beneficiaries of these
Acts in the process of implementation,
these Acts do not get proper implementa-
tion.

That is the experience of other count-
ries. Either you enforce it from above
with authority. The land reforms were
enforced by the American soldiers of oc¢-
cupation and General Mc Carthy in Japan, !
They gave 33} acres or 2-1/2 acres ati
the point of bayonet. Wc¢ are not going
to do that. But if you want to do it in al
democratic manner, then the real demo- |
cratic forms of participation of the poten- |
tial beneficiaries have to be followed and |
there is no provision in any Act for the|
establishment of popular committees. I |
want popular committees to be formed for
the implementation. In those commiuiees, |
proper representation should be given to)|
landless agricultural mass and poor peas-;'
ants. (Interruptions) apart from the rep-|
resentatives of these classes, mass organi-!
sations which are committed to this policy |
of implementing land reforms should also |
be represented. Mr. Veerendra Patil said,'
“Opposition”. No, I do not accept that. |
If the opposition does not accept the prin-[
ciple of land reforms and the principle of |
ceiling, then it is a curse on India. Why'
is he there on the committee? Is it only
to scuttle these land reforms? The orga-'
nisations which stand for the implementa-'
tion of these reforms should be represent-;
ed in these popular committees. We have |
a long way to go.
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St wareR | 1 A Y fw 9%
FRfel ¥ AemS Fe T W@ O )

.

TTo S¥o Wo WA : GF TGS g WA |

Sir, we have a long way to go after
these reforms. Fictitious returns from the
landlords have to be examined and check-
ed. We have to find out whether the land
has been sold or partitioned. It is only
the people on the spot in the villages who
can find it out. (Interruptions) He is
very much afraid that some land has been
taken by somebody. (Interruptions) Sii,
I want those popular committees to
discharge the functions of  getting
down to the real job of finding cut
how the land has been sold and partition-
ed. They should also participate in the
work of distribution.  Therefore, Mr.
Shinde, | look forward to your participa-
tion in this thing. (Time bell rings). We
seck his help in this. Please advise the
State Governments to cvolve a machinery
of popular participation on the basis of
popular committees in which the potential
bencficiaries are properly represented along
with those groups or parties or organisa-
tions which stand firmly for the real imp-
lementation of land reforms. Without
that, it will be only on paper. Without that,
everything will get frittered. Even if you
withdraw these cases from the courts, they
will puss into the hands of the bureaucrats
and the bureaucrats will play with it and
they will give their own judgment. The
poor man will again remain empty-handed.
We should have in our minds a clear line
of action for tne implementation of these
measures. There should be a pioper, cour-
rect and democratic implementation of
these measures with the co-operation and
active intervention of the people who are
the potential beneficiaries and who want
thcse land reforms to be carried out.
These land reforms are not just economic
measures. They have an economic aspect.
These land reforms aie directed at break-
ing the domination of the reactionary and
conservative class which is behind reac-
tionary politics in the rural areas.
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And it is, today, raising the level of re-|
action in the rural areas, it is talking of
partyless democracy, and it is talking of
brecaking up of legislatures. And we have
to break the economic power of this class
whether in Bihar or in any other part.
And whatever land we may get, a proper
implementation of this will break the
backbone of this class, it will weaken them :
politicaily, and it will strengthen the de-|
mocratic {orces.

With these words, Sir, I commend that
this Amendment should be accepted un-
animously.

st waw e (99T wEw): swATTiy |
5T, & gw " s @1 99w &1 Agavm
F wg Jo9F F¢ g oy W ¥ oA
To WEo Uo wWgwE F fFAT | 2fmA wg WY
fam?mmm%aga—gamm
? W gHA FAH QT SAGH a0 AT aia
1 & = wmae & 3 fF fawfew swat
F—37 AT F B F7 AN AW & AR S0
az foow & aw fear & owr daR
T A FT § 9T dmaw oz g fa
N W w5 w7 foE A are gmr ar S
far @@ g a1 s FEpm oaEse ¥

agv v ey avg 7 F6E F serfeddnm
¥ ogrer a3 g1 W O3 A F7 U |
F § Ao faaax f1am m g agl
waﬁw:_m:ﬁmagwaz“r%mrm\
T oA W& gr AEr ARl §—AR T
FIE M ATE U F EF—waAwm fFr & o “
Hfem WY e g 3 B @ fww v oaw
éﬁ%aﬁ%ﬂaﬁm%mﬁ(ﬁiwl
ay ox wwEr W'Y g1 smop R e E
mﬁ*ﬁmﬁﬁm@ﬁﬁwa@i
F< orom Wy ST offm F oar @E S
WAEA £ WL SHE S TR WA
moww 77 TWET AT qewm @y frfesc
FIEq T NHoNo THo F I T xl’r 1
q_mnrmT s‘mrlrrgmm< \l

WRIAATSHT &ed §1 A AT FH G qrA
% ag wwmar ¢ fF 91 oifes fefaamw
2 T AFEWA SRR T qH R )
W FrA( ¥ Gfsfas oms @it gaw
ag A9 Fom oA O AR Adw T |
T TLIRE I i g9y & #Amee
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g ITFT TATST WA AF I @ qur 3

fomm ®% drar § wmor f§u, 99 7 ™
arg 9 g fonn fRlad &% @ wow
a4 § SF TEfad=ym UF ArE aq &}
er%t?ﬁr‘maﬁraﬁ'r{rﬁn
I W AN, WM AT wEE aw
I ) FEEFT w9 9w & wmer
fF oafrque T E 9 owEE AR E
ATy A AAy 9ga fm ag sfadmn
FEAA AT ¥ I A 40 TFT FY GA[
ML A7) S EAG IEE T A fv 10
12 A0 UFT AR GvoA g7 &1 fam soo
afeT garT aaaf ag & 5 wme 2 arger
2 Fra A7 A€ faelr & 1 o S feer ey
M gEwr W1 fefegmm e owm wa
™ g 20 TEE W gl &1 @ dgw
TEA A FEE AE g | W e §Y
%ﬁﬂ‘*mmﬂ?%ﬂﬁ%{zoqﬂ'ﬁ?
1 o Fer FHE T gmlwm-a‘gq
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EHIL AMA § IRl I AL e Ag
g TEEd WRE ¥ N W odiR o
T & off #71 f5 il &1 a9 giewe
FL femr ™o oA a@ wd @ oW wEW
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= qvE A TT &7 AW fag w0 #1 of
fax oo fags o2 aamr @t f5 @ &0
qE AT T § 9§ A 2+ 6
99 wuer &1 fOE & @ =@ ogm
g1 % ¥ A9 ;® AW AEAT g
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9 A AN FHF F F, WA FTE ¥
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215  Constitution (Thirtyfourth [RAJYA SABHA] Amendment) Bill, 197}

(= Faw fwaie]

gi, @odtomie & gi, w7ET F g A7 waAd
qiet & g, faasr ofr "t faar e feY
g s ¥ AW 9X THET & LR FL
fem ) ozw AwA T @i @ feudew €,
A we § | faeeT d oW S @
AZ A SAET FT E1 AT A7 FREr A1 I AT
&, 98 AU FEN | AR a7 qid T
& sitee S waw TRl § AR SR
fiohar § om fmr }, w fege e
ara 2... (Interruption) =+ FrawEa st ¥
Faew fram 5 gER SwEw F S e
ag g ot & el & & s g
S TR & #1 dae 0§ ad
s g 6 3 AF T drd ¥ @y g o
aq ¥ FAA A IHE fAC AR F)

us qee & AW FRT AR g #
oy T TR AGI AT ATEAT | HoMouTio &
3F /oAt & www O GEE 9@
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fear S wvhet | v e W R waEed
# s o § 99 amaew W ersddwd
f 9 =fgd | % a9 d= &7 IAmI
3 99 IR H W T g oewd £
A AT [AW HL AT AT

SHRI P. K. KUNJACHEN : Sir, I sup-
port this Bill because this Thirty-fourth
Amendment intends to include land legis-
iations of various types in the Ninth|
Schedule of the Constitution. Sir, this is
for giving protection from the interference
of the courts when implementation of land
legislation takes place. While introducing
the Bill, the Minister has stated : (1) that
the ceiling has bzen reduced; (2) family

with husband, wife and minor children
constituting the family unit has been ac-

cepted ; and (3) excmption from ceiling |

has almost been dispensed with. He has
also claimed such important features as
the distribution of the excess land to the
landless agricultural labourers, particularly
to Scheduled Castes and Scheduled tribes
and also that the land will be given to]
them at nominal price. He has also stated '

that compensation amount has been reduc-
ed.

In this connection I wish to bring cer-
tain facts to the notice of the House.
First of all, 1 wish to state that by passing
of a legislation or by mere inclusion of it
in the Ninth Schedule, the land problem
in our country will not be solved. During
the last 25 years, after independence, the
Congress has practised the art of deceiving
the people by raising slogans after slogans,

sometimes most revolutionary  slogans,
from house tops. This is very clear from
the examples. What is the agrarian

policy of the Congress Government ? 27
years of Congress rule have proved be-
yond the shadow of doubt that its agrarian

[RAJYA SABHA]

policy has not smashed the feudal and
semi-feudal fetters on land relations nor!
has it liberated the peasantry from the
age-old bondage. They want to transform
the feudal landlords into capitalist land- |
lords and to develop a stratum of land-
lords and big peasants, and the Govern-
ment also depended on this section to pr-
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duce agricultural products to meet the re-
quirements of the capitalist development.
But now the economy is in the crisis. The
agrarian front also is in the crisis and the
production is also in the crisis.

Sir, what are the steps they have taken?
The abolition of princely States was
carried out with the assurance of paying
to the ex-princes and their faiailies,
privy purses to the tune of several crores
of rupees and also leaving in their hand
all their wealth and vast tracts of agricul-
tural land and also the forest land., Now
the privy purse has been abolished giving
them huge compensation.

Sir, the legislation regarding the aboli-
tion of the intermediaries, such as zamin-
dars, jagirdars and inamdars, etc., delibe-
rately permitted these intermediaries also
to retain large tracts of land and also

! forest land. On the other hand, Sir, the

millions of tenants who had been evicted,
both legally and illegally, are also forced
to purchase lands by paying huge amounts.
Sir, the tenancy laws enacted provide for
the right of resumption under the legisla-
tion for self-cultivation, depriving all these
tenants of their legitimate right over the
land. Then, coming to the legislation, re-
garding the ceiling on land holdings, those
acts have bcen so framed which in fact
enable the big landholders to preserve their
holdings by splitting them in the name of
family members in such a manner to make
the ceiling law inapplicable to them.

There are innumerable cases where land
has been divided and partitioned in the name
of dogs, in the name of cattle, in the name
of cats etc. This is the practice that hus
been adopted by the landlords. And what is
the ceiling that has been fixed by the Cong-
ress Ministries previously ? In the Andhra
Act the ceiling fixed was 27 to 324 acres; in
the Gujarat Act it was 19 to 137 acres :in

: Karnataka Act it was 27 to 216 acres; in

the Rajasthan Act it was 22 to 336 acres;
in Tamil Nadu it was 24 to 120 acres. After
this some improvement has been effected.
After the Chief Ministers’ Conference in
1972 some broad guidelines have bsen evo-
Ived and according to the guidelines it has
been fixed that 10 to 54 acres shall be the
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ceilng. Now the Congress people always
claim land should be given to the tiller.
Land to the tiller is the slogan which they
shout while at the same time the guideline
speaks of 10 to 54 acres as the ceiling. When
this is the case what is the meaning of the
Congress slogan of land to the tiller? The
Planning Commission has clearly stated that
land legislation has completely failed in aur
country and they have given five reasons for
it. It is not the Marxist reason or the CPI
reason or the reason of anybody else. These
are the five reasons stated by the Planning
Commission after they have studied the pro-
blem

(1) Lack of clear political direction
and will on the part of the Government.

The Congress is ruling the country and
they say that there is lack of clear political
direction and will on the part of the Gov-
ernment.

Vi
(2) Loopholes in the legislation.

(3) Lack of agitation by peasants and
workers’ organisations.

(4) Lack of records of rights of the
tenarts or the cultivating peasants.

(5) Failure of the bureaucratic machi-
nery to implement the land legislation.

This work was entrusted to the bureaucra-
tic machinery for implementation and they
have not implementzd it. Even after these
reasons have come to light the Government
have not taken any steps to see that the
and legislations are implemented. Sir, has
the Government at least tried to distribute
the surplus land which is under the control
of the Government till now? The Govern-
ment has miserably failed in this also. In
1970 the Government stated that 40 million
acres of surplus land is available to Gov-
ernment and in 1972 they stated that 3?
million acres would be available with
the Government for distribution. Now
in 1974 when we ask about the
figure the Government are saying that
they are not in a position to give any
figures at all. Has the Government distribu-
ted the surplus land till now? It has not
been distributed. When the Government is

not prepared to distribute the surplus land '

[28 AUGUST 1974
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that is already available with the Govern-
ment why talk of getting excess land and
distributing it? The actual position is the
Government really does not want to imple-
ment land legislation. They will only pass
certain legislations and they will then threw
them in the dustbins. I can say this from
the example of Kerala. I am not telling the
old story. Lately, Land Legislation was
passed in Kerala in 1969 and the Govern-
ment stated that the legislation will come
into effect from 1st January 1970. Accord-
ing to the Kerala Legislation the limii fixed
is 12 standared acres.

The Government stated that all the ex-
cess land would be taken over, but after
declaring it, the Congress President there,
Mr. Vishwanathan—he is the Gujarat Go-
vernor nor now—said : No, it is not possible
to get an inch of excess land in Kerala.There
isno excess land in Kerala. That was the
slogan adopted by Mr. Viswanathan and
the Congress Party there. Then, we chal-
lenged it. The agricultural labour union
and the Kisan Sabha challanged the state-
ment of Mr. Viswanathan. (Time Bellings).
We  entered the land and told them here
is the excess land. We asked them wiether
they were prepared to take it over. We
showed them 1,86,000 acres of excess land.
We submitted to the Government with sur-
vey numbers, these are the excess lands. We
asked :Is the Government prepared to take
over the excess land? But the Government
is not prepared to take over the excess
land. Then, we again entered the land and
began to cultivate the land. At that time
the Government let loose repression on the
people. They arrested the persons, beat
them up and molested women. They ‘were
taken to the lock-up and put there. After
negotiations again the Government said that
they would distribute it to the poor pea-
sants, agricultural labourers, the Scheduled
Castes, etc. They were bringing into being
some machinery. They said that they were
going to bring in some land boards at the
taluk level, district level, the State level,
etc. What has happened after that? After
four years you will wonder at what has hap-
pened in Kerala. Only 1,972.67 acres of
land has been taken over and distributed by
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{Shn P. K. Kunjachen.]
the Kerala Government. We in Kerala
know that about 3 lakh acres of excess
land are there, but only less than 2,000
acres of land have been taken over. Thcie
is another provision in the legislation for
giving proprietary right to the cultivating
tenant. More than 8 lakh  tepants have
filed petitions before the land tribunals, but
what is their fate? Only in 4 lakh cases
it has been decided and for four years and
more these cases ate pending before the
land tribunals. There is another clause
giving the Kudikitappukars ownership the
right to the land, say, for 3 cents, 5 cents
and 10 cents. There also 5 lakh petitions
have been filed before the tribunals. Only
in 3 lakh cases decision has been taken. In
more than 1,500 cases orders have been
issued evicting the poor Kudikitappuhiars,
i.e., hutment dwellers. When there is excess
land, forest land, Inam land, Governmeunt
land and when the Scheduled Cuaste ard
Scheduled Tribe people enter the
land and cultivate the land, the Govern-
ment lets loose repression on them. They
are being evicted, they are being beaten up.
their crops are being destroved. This is the
case in Kerala. It is not only the case in
Kerala, but it is the case throughout India

THE VICE-CHAIRMAN (SHRI1
JAGDISH PRASAD MATHUR) : Please
conclude.

SHRI P. K. KUNJACHEN : Yes. Then,
they are talking of legislation. Now, we
have started another struggle. We know
clearly that there is excess land above the
ceiling. We are surrounding the land. Wec
tell them. this is the excess land, Take
over this land and distribute it. Otherwise,
we will take the yield from the land. We
will not allow the landlord to cultivate It.
We will not allow the landlord to enter the
land and take the yield. We are pieven-
ting them and we are trying to take the
land. We are trying to take the yield.
Here also the police is let loose.
nanore the police lathi-charged the persons
who surrounded the excess land and entered
there. The landlord has no right to hold
the land, no right to cultivate the land, but
even then the Government is arresting out
people. So. under this system, by biinging

In Can- \
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forward this kind of legislation, excess land
cannot be taken over and excess land cak-
not be distributed to the poor people. Only
by people’s participation it can be Jone.
People’s committees should be formed at
the lowest level. My friend here asked:
Where is the excess land? In the villages
people hnow who are the people residing.
They know ancd they can see the land.
They understand it. By forming commit-
tees they will be able to find out the excess
land and distribute it to the poor peasants.

Js the Government prepared to do like
that? 1f the Government wants to do it,
it is very easy. The machinery can be cre
ated in every village, in every taluk. But
ike Government is only depending upon
this bureaucratic machinery, the village
officer, the tehsildar, the collector and
others for distributing the land. Actually,
the Government does not want to distribute
the land. That is the reason. And they
want to create capitalist landlords. Other-
wise, the machinery can be created, and the
land can be distributed. 1 say once again:
if the Government is interested, it must sce
that such a machinery is created, that re-
pression is stopped and that land is given
to the Scheduled Castes and the Scheduled
Tribes and the poor agricultural labourers.

SHR1 K. CHANDRASEKHARAN
(Kerala) : There has bcen a lot of poli-
tics in the implementation of land reforms
in this country, a scctor where politics
ought not to have played any part at all.
Sir, so far as my State of Kerala is concer-
ned, I can say with a lot of confidence that
whatever be the inter-party disputes, since
the formation of Kerala in 1957, it has
been the consistent, continuous and delibe-
rate attempt on the part of all the parties,
political and otherwise, in Kerala to see
that land reforms are implemented. To a
large extent, the implementation of land
reforms has shown a great progress in that
State. It is not on account of any particu-
lar party or any particular government that
this welcome situation has arisen there. It
is on account of the fact that the politician
in the State, to whatever political comple-
xion he may belong, has DLeen honest and
sincere in the matler of the implementation
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of the land reforms. Sir, that is not the
case with many of the other states in our
country. There has been, as the Planning
Commission has rightly put it, no political
direction in the matter of correct and
speedy implementation of land reforms.
Courts have been made the scapegoats for
the failure of the Government. I am not
forgetting the fact that many of the State
+High Courts—and in some cases, the Sup-
reme Court—had struck down the provi-
sions of the land reform laws. But the fact
remains that whenever there has been a

striking down by the courts, whenever
there was an apprehension that the
courts might strike down the pro-
visions of the Act, Parliament has
always come to the rescue. Take tor

instance the history of article 31B of the
Constitution as per which the Ninth Sche-
dule has been appended to the Constitution.
It was as early as 1950 that the Zamindari
was abolished in Bihar by the Bihar Land
Reforms Act of 1950. And when the Sup-
reme Court struck down certain vital pro-
visions of that Act, Parliament came to
the rescue, and the Ninth Schedule was
adopted in pursuance of the new article
31B. And the first amendment of the Con-
stitution—it is well to remember on this
occasion—was an amendment for the pur-
pose of the speedy and progressive imple-
mentation of land reforms in this country.

The Fourth Amendment to the Consti-
tution was another such  venture. The
Seventeenth Amendment to the Constitu-
tion was another such step. The Twenty-
ninth Amendment to the Constitution was
yet another step und today, Sir, we are
on the Constitution Thirty-fourth (Amend-
ment) Bill and 86 enactments that now
will be included in the Ninth Schedole to
the Constitution would be absolutely pro-
tected from courts and the courts will have
no -authority or competence to examine or
sirike down any of the vrovisions of the
cnuctments scheduled in the Ninth Sche-
dule further in futherance of this legisla-
tion also. If that be the position, Sir, who
is at fault ?  Are the courts
at fault? The courts have absolutely
no power to examine the validity or other-
wise of these legislations. These legisla-
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implemented by the Governments in the
country. The various State Governments
under the control and guidance of the
Planpning Commission and the Government
of India have failed to implement land
veforms. That is the truth and that is the
fact.

Sir. it is surpiising and shocking to know
that some of the States in this country, in
various cases, even fixity of the tenure
which s the first step that ought to be
taken in the matter of implementation of
land reforms, even that step has not been
taken in some of the States in this coun-
iry in regard to certain tenancies. So far
as the State of Kerala was concerned, as
early as 1957 the fixity of tenancy was
conferred on all tenants including the share
croppers. In fact, a fourpronged attack
is necessary so far as this problem of land
is concerned. The tenant has to be made
the proprietor of the land. The tenant
would include the sharecropper also. The
hutment dweller should get fixity in regard
to his house sites. The record of rights
must be prepared by the Government. The
ceiling provisions are to be implemented
for the very sacred purpose of providing
land to the landless agricultural labourers
belonging in the various States to the Sche-
duled Castes and Scheduled Tribes.

Sir, so far as the fixity of tenure is
concerned, or the tenant proprietorship is
concerned, whatever little progress that
might have been made in the country it is
a dismal commentary that the States after
27 years of independence have not been able
to implement the ceiling rules in anv one
of the States in this country ; we have
not been able to get any appreciable land
in any of the States of the country and
provide the Scheduled Castes and Scheduled
Tribes that constitute the mass of landless
workers in this country with any land
whatsoever.

Sir, the First Amendment, the Fourth
Amendment, thc Seventeenth Amendment
and the Twenty-ninth Amendment to the
Constitution have been only on paper so

tiens could, therefore, be absolutely freely far as land refoims are concerned. There-

40 RSS/74—8
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[Shri K. Chandrasekharan.]
fore, it is necessary at least for me to
warn the Government that the fate that the
previous Constitution Amendment Acts
met should not be repeated to this legisla-
tion that is being passed today with the
support of all sections of this House.

Sir, a doubt has been expressed by no
less a person thdn hon’ble Mr. Patil that
agricultural  production in this country
might fall if land reforms in the manner
that is now sought to be done is really in
practice implemented in this country.

Sir, that is an absolute untruth, that is
u false propaganda, that is a misleading
type of propaganda against land reforms
legislation being implemented. In my state
of Kerala, progressive implementation of
lend reforms, particularly in regard to three
or four aspects, even though the imple-
mentation has failed in regard to the cei-
ling rule, has not made agricultural pro-
duction any the less. Ten years ago, the
State produced between 10 and 11 lakh
tonnes of rice. Today on the implementation
of full land reforms so far as tenancy pro-
prietorship is concerned from 1970, every
tenant, every sharecropper in the State has
become the owner of the land and in four
or five years of implementation of that as-
pect of land reform. agricultural produc-
tion so far as rice is concerned, has risen
in Kerala to 14 lakh tonnes, Therefore,
Sir, agricultural production in the State of
Kerala has increased by about 3314 per
cent during a period of five or six years.
That would show that it is absolutely wrong
propaganda, misleading propaganda against
the implementation of land reforms to say
that if land reforms are implemented, ag-
ricultural production would come down. If
India is to be saved, if the country is to
have greater agricultural production, if the
Punjab tiller and the Haryana tiller and
the U. P. tiller and the Bihar tiller are
to produce more rice and more wheat,
fand reforms have to be implemented. Tt
is the implementation of land reforms in
states like Andhra Pradesh and Tamil
Nadu that will probably save agricultu-
ral production in the country and enhance
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agricultural production in the country ta-
ther than any other aspect of the matter.

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR) : Please con-
clude.

SHRI K. CHANDRASEKHARAN: 1
am concludirg. Going through the discus-
sion in the other House, I found that a
certain apprehersion was expressed in re-
gard to certain laws that had been enacted
in the State of Tamil Nadu. It was stated
then that some of the enactments that
have been passed in Tamil Nadu had not
been brought into the Ninth Schedule and
within the purview of this legislation. I
would ask the hon. Minister how this has
happened. The Chief Ministers’ Conference
of July, 1972 had reached a broad agree-
ment on this matter and it is up to the
Central Government to see that in every
state, whatever be the political complexion
of the Ministry in that State, the guide-
lines that have been adopted at the na-
tional level are implemented.

In regard to the implementation of land
reforms, even so far as willing States, sin-
cere Governments are concerned, it has been
found that finance has been a bottleneck.
1 was going through the scrappy lines ccn-
tained in the Reports of the Food and
Agriculture Ministry, Department of Agri-
culture, for 1972-73 and 1973-74, aad
these Reports admit the fact that the finan-
ces that have been provided are totally in-
adequate to the needs and requirements of
the situation, for the various items of ex-
penditure by the State Governments. Sir,
we are today without a Fifth Year Plan.
We are today in the first year of the Fifth
Plan without a Fifth Plan in the offing. We
do not know what sort of provisions are
going to be made for 1975-76 and the
subsequent years. If Parliament passes
legislation of this nature, it must have
powers of supervision and direction. I
suggest that the Central Government do con-
stitute a parliamentary committee to go
into the whole matter, visit the various
States and commend to the various States
what has been done in one State or the

L
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other, so that there will be some unifor-
mity in regard to guidelines and their im-
plementation. Thank you.

SHRI K. S. MALLE GOWDA (Kar-
nataka) : Mr. Vice-Chairman, Sir, I rise
to oppose this Bill on behalf of the farmi-
ers of India, on behalf of the Rural India
Peoples’ Party. Whom does this Bill ad-
versely affect? To whom does this Bill
deny justice? This Bill denies justice to
37 crores of farmers from seeking justice
in a court of law when injustice is done to
them. Why did not the Government think
of setting up special courts to dispose of
land disputes within a specific period of
nine to twelve months if the Government
felt that the speedy implementation of
land laws was not possible if the aggri-
eved farmers were allowed to seek justice
in the courts of the land?

(Mr. Deputy Chairman in the Chair)

Sir, I want to emphasise here that I
am not opposed to socialism; but I must
say that I am opposed to the Indian brand
of socialism and that I am opposed to
the hypocritical application of double
standards in the neo-Indian socialism. In
this enlightened epoch, the democrats of a
country like ours with its overpopulation.
with a very large proportion of it being
poor, and given adult franchise, have to
accept socialism for the country. Many
of the justice-loving urban brothers, a good
many of the democrats of this country
evidently have not realised yet that the
farming community of India have been
more sinned against than sinning and
have been subjected to tyranny almost in
the name of progressivism and radicalism,
resulting in loss of faith for the rural
people in agriculture and village life—
making rural uplift, modernisation of vil-
lages nearly not possible under the pre-
vailing attitude and with the misconceived
economic  policies of the Government.
Perhaps 2 modern world citizen outside
India cannot believe that in some Indian
States a plot of 10 acres of land which may
yield about Rs. 8.000 per annum is fixed
as the maximum size of land of family of
five persons can hold. And what value
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has thc State Governments’' proposal for
taking over the surplus land held even
under personal cultivation? I will give the
example of my own State of Karnataka.
What is the ingenious and inglorious
definition of the Government for value to
be fixed for land under ‘tenancy'? The
value per acre would be fifteen times the
rent. So far it is perfectly all right. But
what is the callous definition of ‘rent’?
It is defined as ten times the land reve-
nue. Thus an acre of land under channel .
costing about Rs. 15,000 is given a non-
sensical value of about Rs. 1,200 per acre.
A maximum value is fixed at Rs. 3,000
per acre even for land held under per-
sonal cultivation which is declared as sur-
plus land, while the wet land and areca-
nut lands in some areas fetch between 15
and 20 thousand rupees per acre. Our
urban-oriented and urban-directed political
parties do not consider that a rural citi-
zen should be given at least half the mar-
ket value for the land taken away from
him so that he could invest the same in
the cities to better his living standard. I
want to put this simple question to the
Government. Is the Government bringing
also a similar Constitution Amendment
Bill to prevent the aggrieved urban citizens
from seeking justice in court when sur-
plus urban property is taken over when
the urban property ceiling Bill is passed,
or when the urban industries are nationa-
lised or taken over? I am. sure that the
opportunistic leftists in the Congress Party
and our Corimunist friends will urge for
bringing a similar Constitution Amend-
ment Bill which will empower the Govern-
ment to givc nonsensical value for the
urban properties taken over. for they know
that they would be sealing thz fate of
free democracy in this counfry by taking
away the inc-ntive to investment and hard
work thus. Whatever iniustice has been
done to us the rural people by the invidi-
ous. iniguitious, sinister economic poli-
cies of the ruling partv, especiallv during
the last five vears. the true democrats in
rural India will not uree for brineing a
similar Bill in a spirit of vengeance for
thev realise that to eradicate poverty and
alleviate human sufferinz in our country
we should base our economic policies on
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modernism, pragmatism and 1ealism and
not on negative obscurantism and hollow '
radicalism.

As nearly 360 million people are living
below the poverty line even at the end of
four national Plans, it 'is imperative for
the nation o raise the level of living of!
those masses substantially and to provide
the basic necessities of life to every famxly
in the country. When our minimal taskl
is  so gigantic, redistribution of what
poor wealth we have in rural India and
weakening of rural economy with the in-
crease of pressure on land, is only a nega-
tive achievement, and not a worthy achi-

{
}

evement to be proud of. The farm poli- |

cies of the Government have failed to
produce enough food for the masscs even
after the completion of Four Pians and
we have already imported foodgrains cvery
year since independence costing
Rs. 5.000 crores in foreign exchange. The |
reason is that seif-refiance and generation |
of surpluses for reinvestment in agricul-
ture have been sacrificed for political ends
instead of being made the basis of deve-
lopment of rural economy.

over |

il
There was a possibility of handing over |
this ancient nation in a golden platter to$
Communism or some other kind of dicta-
torship, though ostensibly by democratic
means, with the plan of the Government
to impose co-operative  village manage-
* ment of agriculture on the country in pur-
. suance of the Nagpur Resolution of the

undivided Congress on co-operative farm-
ing. o

The nation, alerted by the vigilant free
press and some of our great statesmen
who held the freedom of the people sup-
reme, promptly nipped this sinister plan
in the bud and prevented that awesome
possibility.

One can see how some of the hasic
farm-policies and dual, invidious economic
policies of the Government are in the pro-
cess of demolishing the rural middle class,
thus making it nearly mot possible to
modernise our agriculture and rural

“society. It is for all to see how those

[RAJYA SABHA)

' tural~—in our country.

'of West Pakistan.
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, Government policies are stunting and stifl-
ing the growth of the rural sectu: and
s creating two distinet, eusily distinguishable,
i separate socio-economic zones—urban and
If the Covern-
ment’'s  economic policies  continue 1o
w1den further that gap between Lhe urban
and rural societies it can only result in a
great social upheaval in the country-side.

The people’s rebellion in FKast akistan
caused by the double dealing rule of Pakis-
tan rulers in a short period of 2% vears,

12
v

;’which culminated in the cieation of inde-

+ pendent Bangladesh
lesson to our rulers.

shomid give o great

The economic and political supremacy
economic cxploitation
"of East Pakistan and  growing disparity

' between income and opportunitics of the
;people in the two wings of Pakistan was

the main cause of the great rehellion in
the neglected eastern wing.

Now a days, in the Parliament the divi-
swe Russian word  ‘Kulak’ used for des-
| truction, section by section of the Russian
peasents who become owners of the ten-
ancy land, is being used in the same spirit
to describe the better placed section of
our farmers. If a ten-acre wet land own-
ing lordship’s family here is isolated as
rich and public prejudice is created against
it, our good people have to judge whother
it cannot be rightly said that every mem-
ber of Parliament and legislative Assem-
blies, every employee and every other citi-
zen earning about Rs. 700 per month is
now two and half ‘kulaks’ put in one, that
is, two and half times as rich as the so
subbed ‘kulak’. You must understand that
mostly there are two working adults and
a working son or daughter in a farmer’s
family of five. Do we want to bring down
or peg the mational living standards
of the Indian people and stunt the eco-
nomic growth in the countrv in a modern
era by classifying the families which earn
about Rs. 8.000 per anum as rich?

With these few  words, I oppose this
Bill.
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SHRI ANNASAHEB P. SHINDE : Sir,
1 am thankful to the hon. House for the
very wide support it has given to this
Constitutional Amendment Bill from all
sections. If we look through the pre-
vious debates when similar Constitutional

Amendment Bills were discussed and when .

land reform legislations were sought to be
put in the Ninth Schedule. the views ex-
pressed were so divergent and the House
was sharply divided. Today T am really
happy, and a general concensus seems to
be emerging in this country in regard (o
land reforms. To my mind, the imple-
mentation of land reforms to which many
of the hon. Members from all sides of the
House 1eferred, should receive our afien-
tion. T think it is verv impostant.
true that Administration has a very heavy
responsibility in this. But it is not only
Administration. but what is  required is
the general awareness in the country. a
general consciousness and a vigilant pub-
lic. From that point of view, today’s de-
bate has contributed a lot.

T have been very attentively listening to

the speeches of the hon. Members and 1

must say very frankly that I have today
heard on the fioor of the House some of
the very fine speeches made by the hon
Members. Some interludes were also
there. That is inevitable because naturallv
some of our friends have some different
views on this matter. On the whole, it
has been a very serious debate. T am.
therefore, thankful to the hon. Members
who have participated in this debate.

Shri Rajnarain, as usual,
went away.

spoke and
He asked what is the national

policy of the Government of India in re- |

gard to land reforms. He was challeng-
ing as if we have no national policy. I
would like to make a verv humble sub-
mission to which, in fact, one of the hon.
Members—Shri Deorao Patil-—has made
a reference. Today for the first time in
this country, land reforms are attempted to
be brought into the broad framework. If
you look into the previous legislations you
will find what diversities and divergence
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i were  there in between one
another. There

State and
was no common approach
to the nationul guidelines. For the first
time in the last three or four years, some
broad national guidelines have been evolv-
ed at the initiative of the Government of
India and as . result of the co-opcration
we pgot from the Chief Ministers.
Sir, the national ceiling laws were such
that there was no proper definition of the
word  “family” and there were w verv
farge number of exemptions and because
of these things, anybody could take pro-
tection under these exemptions and cir-
I cumvent the law. Now. many of the
| honourable Members, while making their
;spccchcs, drew our altention to the way
in which many of the land reform laws
have been evaded in the country. For in-
stance, some of the honourable Members
drew our attention to the Report of the
i U.P. Committee and this showed that
. there were many loopholes and that there
was a great need to plug all these loop-
holes. Now, Sir, T am not making anv
claim that all these have been plugged.
I think that & very serious attempt has
been made for the first time to work out
a broad frame work of these legislations
and T must suy that most of the legistaticns
in the country. which have been approved
by the Iegislatures, fall  within this
broad farmevork. Now, a question was
raised: “why has not the Tamil Nadu Bill
been included in this ?” Now, the Tamil
Nadu Governrment wanted that this Bill
should be included in the Ninth Schedule.
But we scrutinised that Bill and we found
that it was not consistent with the national
guidelines. For example, in the Bill, “stridan™
is treated as n separate property while our
definition says that husband, wife aad three
minor children constitute a family. Then,
there are other departures also.. For exam-
ple, orchards are ftotally exempted under
the present ceiling laws of the Tamil
Nadu and. therefore, we have drawn the
attention of the Tamil Nadu Government
to this and T am glad that a spokesman
who spoke hore said that they would be
prepared to “all in line with the thinking
of the Government of India. I would
only appeal 1o him on the floor of this

i
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House: “Please persuade your  Govern-
ment to amend their law as early as possi-
ble and we will not hesitate to come for-
ward again before this august House for
putting the Bill in the Ninth Schedule so

that it gets the necessary  constitutional
protection”,

Then, there are three other laws which
have not been included in this: One is the
Mabarashtra law, the other is the Assam
;aw and the third is the U.P. law. Now,
with regard to the U.P. law, there were
some departures from the national guide-
lines and we took up the matter with the
U.P. Government and I am glad to inform
the House that the U.P. Government has
broadly accepted our suggestions and they
have passed the legislation, but since certain

formalities had to be completed, and hence
it could 15t be included,

As far as the Assam law is concerned,
by and large, the Assam law falls within
t!]e broad purview of the national guide-
lines. But what has happened with re-
gard to the Assam law js that there was
some technical mistake on  theijr part.
When the law was enacted. they took the
assent of the Governor and not of the
President. Now, when we examined it
with the help of the Law Ministry, we
found that the assent of the Governor is
not adequate to bring it under the Ninth
Schedule and, therefore, they will have to
put it before the Legislature and the Pre-

sident’s assent will have to be given to that
Act.

SHRI SASANKASEKHAR SANYAL

The assent of the President could be given
or obtained later.

SHRI ANNASAHEB P. SHINDE: No,
that cannot be done. We have consulted
the Law Ministry and the Law Ministry
has advised us that unless the law is pro-
perly enacted, that is, it is approved by
the Legislature and has received the as-
sent of the President it cannot be put in
the Ninth Schedule. So unless there is a
properly enacted law, it cannot be done
like this .

[RAJYA SABHA]
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DR. Z. A. AHMAD : What is the
problem in Maharashtra?
SHRI ANNASAHEB ©P. SHINDE

There is some difference of opinion bet-
ween the Government of India and the
Maharashtra Government in regard to
properties which have been partitioned be-
fore 1970. Their contention is if the
Government of India has no objection for
transfer to third parties, which took place
before 1970—because they gave retros-
pective effect to their law one year earlier
to the national guidelines. They say that
this will be really challenged in a court of
law. There will be a spate of litigation.
According to their view, Government of
India’s position is not correct. There is
difference of view in regard to the legal
position. We are trying to persuade them
and I do hope they will agree, and that law
will also come within the purview of the
9th Schedule, so that that law also gets
the necessary proiection.

Then, Sir, a number of other aspects
have been raised. One of the important
issues that has been raised is by Shri
Veerendra Patil. He is not here. He chat
lenged the bona fides of the Karnataka
Government, and he says that the imple-
mentation machinery is not really very
effective. Now, there I have no two opi-
nions. In fact, Dr. Z. A. Ahmad very
effectively argued this point, because what
is important now is the effective implemen-
tation of the law. He drew our attention
to some of the very positive aspects of
implementation. He made valuable sug-
gestions as to how this can be implement
ed by setting up popular movements and
involvement of the beneficiaries. Shri
Veerendra Patil also stated that the record
should not be left in the hands of Pat-
waris. That is all right. But when he chal-
lenged the bona fides have just to put
one question to him. He was the  Chief
Minister of thal State for many, many
years. What did he do to reduce the ceil-
ing ? Now, when he was the Chief Minis-
ter, the level of ceiling in Karnataka was
216 acres. But I do not want to enter into
any controversy. New law has come , . .
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SHRI K. CHANDRASEKHARAN
What is the present ceiling ?

SHRI ANNASAHEB P. SHINDE : The
present ceiling is 10 to 54 acres uniform
throughout the country. There is no depar-
ture, except in two areas. Departure has
been made in the case of western Rajas-
than, desert area. Then, there are two or
three districts of Himachal Pradesh where
a departure has been allowed—Lahaul and
Spiti. 1t is 70 acres there instead of 54
acres. We have not allowed the departure
to any State Government, excepting these
two. We have given President’s approval
only on this basis and on the clear under-
standing that they will fall within the pur-
view ef national guidelines.

Now, it is a question of implementa-
tion. For implementation, one of our hon.
Members suggested that there should be
a Parliamentary Committee. Now, I do not
know whether a Parliamentary Committee
will serve the purpose. But I appreciate
the intention of the hon. Member
because all along Members have been say-
ing, and we know, and it is even our own,
Government of India’s, assessment, that it
is only implementation which is important.
As my senior colleague mentioned in the
other House, we require some machinery
of some type and we will go into  this.
Machinery is necessary at the district level,
at the State level and even at the all-India
level. If we have evolved national guide-
lines, it is the duty of the Government of
India to see that those guidelines are being
implemented in practice. That would be
the endeavour of the Government of
India . . .

SHRI SASANKASEKHAR SANYAL :
May I ask you omne question? Are you
going in for popular participation ?

SHRI ANNASAHEB P. SHINDE : That
has been there. We have written to the
State Governments. The suggestion of Dr.
Ahmad has been accepted by us. We have
written to the State Governments that

[28 AUGUST 1974]

proper popular committees should be
there and there should be participation by
the beneficiaries. That has been communi-
rated by us.
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Then, Sir, another point has been made
by Shri Shekhawat. He interpreted  the
inclusion of land legislation in the Ninth
Schedule in a different way.

He said that the Government was con-
ceding the position that there are some
weaknesses in the legislation and that is
why this attempt is being made to include
this in the 9th Schedule, 1 must submit
that 1 entirely differ from him because
our experience is that endless litigations
are carried on or false excuses are made
by interested parties and vested interests.
Therefore, it is not out of our weakness
that we are putting it in the 9th Schedule.
The interested parties carry on  endless
litigation and the poor people are not in
a position to face it. Even the State Gov-
ernments are burdened with thousands and
thousands of vases of litigation. Therefore,
I very humbly submit that I do not agree
with the hon. Member.
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SHRI ANNASAHEB P. SHINDE : 1
have said and covered important points.
1 have one more point and that would be
the end of my speech. A point has been
made that the beneficiaries did not get
benefit out of even the limited lands which
have been disiributed over a number of
years. Either these were uneconomic hold-
ings or the nccessary infra-structore sup-
port was not given to them. I concede this
point. When we formulated a few guide-
lines, one of the conclusions was that
there was no use in indiscriminately dis-
tributing the land unless all support was
given to the poorer sections of the society.
You know that our approach is very clear
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We would like to give preference to the
Scheduled Castes, Scheduled Tribes and
other categories of Iandless people. But,
vnless you give the pecessary credit and |
their holdings are made economic, the
benefits may not really accrue to them.
The Government has realised this position.
We have given the necessary instructions
to all the nationalised banks. It is at the
implementation level. We are trying to co-
ordinate our efforts with the State Govern-
ments in regard to these matters,

Then, Sir, a point has been made as to
whether we would be giving or distributing
uneconomic , holdings. Our advige to the
State Governments would be to see that,
to the extent possible, at least 5 acres or
7 acres which would possibly constitute
economic holding should be given to indi-
vidual farmers. If uneconomic holding is
given, it is really very very difficult. Of
course, in the case of irrigated land, even
if a little less is given, it would do. It is
a question of what would be an economic
holding in the different areas.

[RAJYA SABHA]

DR. Z. A. AHMAD : You can tell in
terms of acres.

SHRI ANNASAHEB P. SHINDE : I it
1s a very fertile land, then even 3 acres
would possibly make it an economic hold-
ing. If it is unirrigated land, then 5 to 7
or 74 acres will be an economic holding.

SHRT INDRADEEP SINHA (Bihar) :
Is it not the policy of the Government to
make the holding economic by persuading
the small farmers to join hands in co-ope-
rative farming because individual farms
cannot be made economic so far as  the
poor peasants are concerned ?

SHRI ANNASAHEBR P. SHiNDI: 1!
have had occasion to go into this prob-
lem. My own feeling is that we have not
suceeded in providing the necessary incen-
tives for co-operative farming. I think that

whatever may have been the previous |
fecling and past mistakes, this will have |
to be done. T entirely agree that in our,
agriculture, very small farms are % jre. |
$ome hon. Members mentioned tha. 60
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per cent of the farms are of less than
2% acres. We will have to see that some
effort is made to see that the individual
interest is protected and the necessary
infra-structure is provided. T would not
take much time of the House. I am thank-
ful to all the Members of the House.
There was a solitary dissenting vnice in
this House. I am very sorry for the speech
which was made by the last speaker.

I must tell him that his  thinking is
completely out of tune with the national
thinking of today. And what he spoke is
not uacceptable to the country. T wish he
had not becn spoken like that. Of course,
<nce he s an hon. Member of this House,
e has a right to speak But nobody in the
countiy is going to accept this. The direc-
tion in which the country wants to go
whatever be our present weahnesses, is al-
together different. And. therefore. 1 wouid
suggest to him, though he has made a
speech. not to oppose this Bili and either
support it or abstain from the voting.

Sir. T would sech a unanimous support
of this House for this very valuable and
historic measute.

i
MR. DEPUTY C HAIRMAN : The ques-

tion is :

“That the Bill further to amend the
Constitution of India, as passed by the
Lok Subha, be taken into consideration.”.

The House divided.

MR. DEPUTY
170, Noes—Nil.

CHAIRMAN Ayes —

AYES—170

Abid, Shti Qasim Al

Abu Abraham. Shri.

Adivarelar. Shrimati Sushila Shankar.
Ahmad, Dr. Z. A.

Alva, Shrimati Margaret.

Amla, Shri Tirath Ram.

Anard, Shri J. S.

Anandam. Shri M.

Anandan, Shri T. V.

Arif, Shri Mohammed Usman.
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Avergoankar, Shri R. D. J. !
Banarasi Das, Shri. i
Barman, Shri B. D. ‘\
Basai, Shri Todak. t
Berwa, Shri Jamna Lal. ‘
Bhagwati, Shri B. C. I
Bhardwaj, Shri Jagun Nath. |
Bhatt, Shri Nand Kishore. i
Bisi, Shri P. N. = [i
Bobdey, Shri S. B. . '\
Boroouh, Shri D. K. i
Buragohain, Skri Nabin Chandra. {
Chakrabarti. Dr. R. K. [
Chandra Shekhar, Shri. &
Chandrasekhar.  Shrimati
Chandrasekharan, Shri K.
Chatuevedi,  Shrimati \
Chaudtari, Shri N. P. |
Chaurasia, Shri S. D. S. ‘
1
1
1
\
1

Maragatham.

Vidvawati.

Chettri, Shri K. B.

Choudhury, Shri N. R.
Chowdhary, Shri C. L.
Choudhri. Shri A. S.
Chundawat, Shrimati Lakskmi Komari
Das, Shri Balram.

Das, Shri Bipinpal.

Dhabe. Shri S. W

Dhar, Shri D. P.

Dikshit. Shri Umashankar.
Duti, Dr. Vidya Prukash,
Dwivedi, Shri D. N.

Gadgil, Shri Vithal.

Goray. Shri N. G.

Cicewamni, Shri S. P.

Gowda, Shri U. K. Lakshmana.
Gujral Shri T. K.

Gupta. Shri Shyamlal.

Hashmi, Shri S. A.

Himmat Sinh, Shri.

Tmam, Shrimati Aziza,
Yain,Shri Dharamchand.
Jaitamdas Daulatram, Shri.
Tha, Shri Kamalnathk,

Joshi, Shri Jagdish.
Joshi.Shrimati Kumudben Manishankar.
Toshi, Shri Umashankar.
Kalaniya. Shri Tbrahim.

Kalp Nath, Shri. T
Kalyan Chand, Skri.

Kamble, Prof. N. M. i

Kapur, Shri Yashpal.

Kesri. Shri Sitaram.
Khan, Shri Khurshed Alam
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Khan, Shri Magsood Ali.
Khan, Prof. Rasheeduddin.
Kollur, Shri M. L.

Kripalani, Shri Krishna.
Kriskan Kant, Shri.

Krishna, Shri M. R.

Kulkarni, Shri A. G.
Kulkarni, Shrimati Sumitra G
Kumaran, Shri S.

Kunjachen, Shri P. K.
Lakshmanan. Shri G.
Lalbuaia, Shri

Lokesh Chandra, Dr.
Mabhanti, Shri B. K.

Majhi, Shri C. P.

Makwana, Skri Yogendra.
Malaviya, Shri Harsh Deo.
Mali, Shri Ganesh Lal.
Mariswamy, Shri S. S.
Mathew Kurian, Dr. K.
Mathur, Shii Jagdish Prasad.
Mehta, Shri Om.

Meron, Shrimati Leela Damodara.
Mirdha. Shri Ram Niwas.
Mishra. Shn R. K.
Mukkerjee. Shri Pranab.,
Mukhopadhyay, Shrimati Purabi.
Mulla. Shri A. N.

Munda. Shui B. R

Murthy, Shri B. P. Nagaraja.
Musafir, Shii Gurmokh Singh.
Narasiah, Shri H. S.

Nawal Kishore. Shri.
Nizam-ud-Din. Skri Syed.
Nurul Hasan, Prof. S.

Panda. Shri Brahmananda.
Parashar, Sari V. R.

Patil, Shri Deorao.

Patil, Shri (iulabrao.

Patil. Shri Veerendra.

Poddar. Shii R. K.

Pradhan. Shrimati Saraswati.
Prasad. Shii K. L. N.
Punnaiah. Shri Kota.

Puri, Shri D. D.

Rachatah, Skri B.
Raha. Shri Sanat Kumar. - - -
Raju., Shri V. B.
Ranganathan, Shri S.

24

Rao, Shrim.ati Rathnabai Sreerivasa.

Rao. Shri V. C. Kesava.
Reddi. Shri K. Brahmananda.
Reddy. Shri Gaddam Narayana.
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Reddy, Shri Janardkana.

Reddy, Shri K. V. Raghunatha.

Reddy, Shri Mulka Govinda.

Reddy, Shri R. N.

Roshan Lal, Shri.

Saleem, Shri Mohammad Yunus.

Sangma, Shri E. M.

Sanyal, Shri Sasankasekhar.

Sardar Amjad Ali, Shri.

Savita Behen, Shrimati.

Seyid Mukhammad, Dr. V. A.

Shah, Shri Manubhai.

Shahi, Shri Nageshwar Prasad.

Sharma, Shri K. L.

Shastri, Shri Bhola Paswan.

Shekhawat, Shri B. S.

Shilla, Shri Showaless K.

Shishir Kumar, Shri.

Shukla, Shri Chakrapani.

Shukla, Shri M. P.

Shyamkumari Devi, Shrimati.

Siegh, Shri D. P.

Singh, Skri 1. T.

Singh, Shri Kameshwar.

Singh, Shri Mahendra Bahadur

Singh, Shri Mohan.

Singh, Shri Nathi.

Singh, Shri Niranjan.

Singh, Shri Parbhu.

Singh, Strimati Pratibha.

Singh, Shri Ranbir.

Singh, Shri Sultan.

Singh, Shri T. N.

Singh, Shri Triloki.

Singh, Dr. V. B.

Sinha, Shri Awadheshwar Prasad.

Sisodia, Skri Sawaisirgh.

Sivaprakasam, Shri S.

Sukhdev Prasad, Shri.

Sultan, Shrimati Maimoona.

Swu, Shri Scato.

Tanvir, Shri Habib.

Thakur, Shri Gunanand.

Tilak, Shri J. S.

Tiwari, Shri Shankarlal.

Tiwary. Pt. Bhawaniprasad.

Totu, Shri G. C.

Tripathi, Shri Kamlapati.

Trivedi, Shri H. M.

Varma, Shrimati Narayani Devi Manak-
1al.

Venigalla Satyanarayana, Shri.

Wajd, Shri Sikander Ali.
Yadav, Shri Shyam Lal.

The motion was carried by a majority
of the total membership of the House and
by a majority of not less than two-thirds
of the Members present and voting.

MR. DEPUTY CHAIRMAN : Now.
we shall take up clause by clause consi-
deration of the Bill. There is one amend-
ment on clause 2. But the hon, Member
is not there.

The question is :
“That Clause 2 stand part of the Bill”,

The Heouse divided.
Ayes—171, Nos—Nil

AYES—171

Abid, Shri Qasim Ali.

Abu Abraham, Shri.
Adivarekar, Shrimati Sushila Shankar.
Ahmad, Dr. Z. A.

Alva, Shrimati Margaret,
Amla, Shri Tirath Ram.
Anand, Shri J. S.

Anandam, Shri M,

Anandan, Shri T, V.

Arif, Shri Mohammed Usman.
Avergoankar, Shri R, D. }
Banarsi Das, Shri.

Barman, Shri B. D.

Basar, Shri Todak.

Berwa, Shri Jamna Lal.
Bhagwati, Shri B. C.

Bhardwaj, Shri Jagan Nath.
Bhatt, Shri Nand Kishore.

Bisi, Shri P. N.

Bobdey, Shri S. B,

Borooah, Shri D. K.
Buragohain, Shri Nabin Chandra,
Chakrabarti, Dr. R. K,
Chandra Shekhar, Shri.
Chandrasekhar, Shrimati Maragatham.
Chandrasekharan, Shri K.
Chaturvedi, Shrimati Vidyawati.
Chaudhari, Shri N. P.
Chaurasia, Shri S. D. S.
Chettri, Shri K. B.
Choudhury, Shri N. R.
Chowdhary, Shri C. L.
Chowdhri, Shri A. S.
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Chundawat, Shrimati Lakshmi Kumarl.
Das, Shri Balram.

Das, Shri Bipinpal.
Dhabe, Shri S. W.

Dhar, Shri D. P.

Dikshit, Shri Umashankar.
Dutt, Dr. Vidya Prakash.
Dwivedi, Shri D, N.
Gadgil, Shri Vithal.
Goray, Shri N. G.
Goswami, Shri S. P.
Gowda, Shri U. K. Lakshmana.
Gujral, Shri 1. K.

Gupta, Shri Bhupesh.
Hashmi, Shri S. A.
Himmat Sinh, Shri

Imam, Shrimati Aziza,
Jain, Shri Dharamchand.
Jairamdas Daulatram, Shri.
Jha, Shri Kamalpath,
Joshi, Shri Jagdish.

Joshi, Shrimati Kumudben Manishankar.

Joshi, Shri Umashankar.
Kalaniya, Shri Ibrahim.
Kalp Nath, Shri.

Kalyan Chand, Shri.
Kamble. Prof. N. M.
Kapur, Shri Yashpal.

Kesri, Shri Sitaram.

Khan, Shri Khurshed Alam.
Khan, Shri Magsood Ali.
Khan, Prof. Rasheeduddin.
Kollur, Shri M. L.
Kripalani, Shri Krishna.
Krishan Kant, Shri
Krshna, Shri M. R.

* Kulkarni, Shri A. G.
Kulkarni, Shrimati Sumitra G.
Kumaran, Shri S.
Kunjachen, Shri P. K.
Lakshmanan, Shri G.
Laibuaia, Shri.

Lokesh Chandra, Dr.
Mahanti, Shri B. C.
Mahanti, Shri B. K.

Majhi, Shri C. P.

Makwana, Shri Yegendra.
Malaviya, Shri Harsh Deo.
Mali, Shri Ganesh Lal.
Mariswamy, Shri S. S.
Mathew Kurian, Dr. K.
Mathur, Shri Jagdish Prasad.
Mehta, Shri Om.

Menon, Shrimati Leela Damodara,
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Mirdha, Shri Ram Niwas,
Mishra, Shri R, K.

Mukherjee, Shri Pranab
Mukhopadhyay, Shrimati Purabi,
Mulla, Shri A. N.

Munda, Shri B. R,

Murthy, Shri B. P. Nagaraja.
Musafir, Shri Gurmukh Smgh
Narasiah, Shri H. S.

Nawal Kishore, Shri.
Nizam-ud-Din, Shri Syed.
Nurul Hasan, Prof. S.

Panda, Shri Brahmananda.
Parashar, Shri V. R,

Patil, Shri Deorao.

Patil, Shri Gulabrao.

Patil, Shri Veerendra.

Poddar, Shri R. K.

Pradhan, Shrimati Saraswati.
Prasad, Shri K. L. N.

Puri, Shri D. D.

Punnaiah Shri Kota.

Rachaiah, Shri B.

Raha, Shri Sarat Kumar.

Raju, Shri V. B.

Ranganathan, Shri S.

Rao, Shrimati Rathnabai Sreenivasa.
Rao, Shri V. C. Kesava.

Redds Shri K. Brahmananda.
Reddy Shri Gaddam Narayana.
Reddy, Shri Janardhana.
Reddy, Shri K. V. Raghunatha,
Reddy, Shri Mulka Govinda.
Reddy, Shri R. N.

Roshan Lal, Shri

Saleem, Shri Mohammad Yunus,
Sangma, Shri E. M.

Sanyal, Shri Sasankasekhar.
Sardar Amjad Ali, Shri.

Savita Behen, Shrimati.

Seyid Muhammad, Dr. V. A.
Shah, Shri Manubhai.

Shahi, Shri Nageshwar Prasad.
Sharma, Shri K. L.

Shastri, Shri Bhola Paswan.
Shekhwat, Shri B. S.

Shilla, Shri Showaless K.
Shishir Kumar, Shri. .
Shukla, Shri Chakrapani. .
Shukla, Shri M. P
Shyamkumari Devi, Shrimati.

" Singh, Shri D. P

Sinha. Shri !ndradeep. 7 -7 ", TN
Singh, Shri I. T.
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Singh, Shri Kameshwar

Singh. Shrt Mahendra Bahadur.

Singh. Shri Mohan,

Singh, Shri Nathi.

Singh, Shri Niranjan.

Singh, Shri Prabhu.

Singh, Shrimati Pratibha.

Singh. Shri Runbir.

Singh, Shri Sultan.

Singh. Shri T. N

Singh, Shri Triloki.

Singh, Dr. V. B.

Sinha. Shri Awadheshwar Prasad.

Sisodia. Shr1 Sawasingh.

Sivaprakasam, Shri S.

Sukhdev Prasad, Shri

Sultan, Shrimati Maimoona.

Swu, Shri Scato.

Tanvir. Shri Habib.

Thakur, Shri Gunanand.

Tilak. Shri J. S.

Tiwart, Shri Shankarlal.

Tiwary. Pt. Bhawaniprasad.

Totu, Shri G. C,

Tripathi, Shri Kumlapati.

Trivedi, Shri H. M.

Varma, Shrimati Narayani Devi Manak-
Tal.

Venigalla Satyanaravana. Shri.

Wajd, Shri Sikander Ali.

Yadav, Shri Shyam Lal.

The motion was cwrricd by a majority
of the roral membership of the House and
by a majority of nor less than two-thirds
of the Members present and :oting.

Clause 2 was added to the Bill.

MR. DEPUTY CHAIRMAN : The goes- !

tion is :

“That clanse I. the Enacting Formula
and the Title stand part of the BillL”

The House divided.

MR. DEPUTY CHAIRMAN
Ayes 171 ;
Noes—Nil.
AYES—171

Abid. Shri Qasim Ali.

Abu Abraham. Shii.

Adivarekai, Shrimati Sushila Shankar.
Ahmad, Dr. Z, A.

H

[RAJYA SABHA] Amendment) Bill, 1974, 243

Alva, Shrimati Margaret.
Amla, Shri Tirath Ram.
Anand, Shri 1. S. \
Anandam, Shri M.

Anandan, Shri T. V.

Arif, Shri Mohammed Usmaan.
Avergoankar, Shri R. D. J.
Banarsi Das, Shri.

Barman, Shri B. D.

Basar, Shri Todak.

Berwa, Shri Jamna Lal.
Bhagwati, Shri B. C.
Bhardwaj, Shri Jagan Nath.
Bhatt, Shri Nand Kishore.
Bisi, Shri P. N.

Bobdey. Shri S. B.

Borooah, Shri D, K.

Borooazh, Shri Nabin Chandra.
Chakrabarti, Dr. R. K.
Chandra Sekhar, Shri.
Candrasekharan, Shri K.
Chandrasekhar, Shrimati Maragatham.
Chaturvedi, Shrimati Vidyawanti.
Chaudhari, Shri N, P.
Chaurasia, Shri S. D. S.
Chettri, Shri K. B.
Choudhury, Shri N. R.
Chowdhary, Shri C. L.
Chowdhri, Shri A. S.
Chundawat, Shrimati Lakshmi Kumari.
Das, Shri Balram.

Das, Shri Bipinpal.

Dhabe. Shri 8. W,

Dhar, Shri D. P.

Dikshit, Shri Umashankar.
Dutt. Dr. Vidya Prakash.
Dwivedi. Shri D. N.

Gadgil. Shri Vithal.

Goray, Shri N. G.

Goswami. Shii S. P.

Gowda. Shri U. K. Lakshmana.
Gujral, Shri 1. K.

Gupta. Shri Bhupesh.

Hashmi., Shri S. A.
Himmat Sing, Shri.

Imam, Shrimati Aziza.

Jain, Shri Dharamchand.
Jairamdas Daunlatram, Shri.
Jha, Shri Kamalnath

Joshi, Shri Jagdish

Joshi, Shrimati Kumudleen Manishankar.

Joshi, Shri Umashanka:
Kalaniva. Shri Ibrahim.

la
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Kalp Nath, Shri

Kalyan Chand, Shri

Kamble, Prof. N. M.
Kapur, Shri Yashpal
Kesr, Shri Sitaram
“*Khan, Shri Khurshed .Alam
Khan, Shri Magsood Ali
Khan, Prof. Rasheeduddin
Kollur, Shri M. L.
Kripalani, Shri Krishna
" 'Krishna Kant, Shri
" Krishn., Shii M. R.
Kutharnt. Shri A, G.
Kuliarni, Shrimati = Sumitra G.
“ Kumaran. Shri S.
Kuniechen, Shri P, K.
LakeSemanan. Shri G.
Lalbuaia, Shri
" Lokesh Chandra, Dr.
Mahurti. Shri B, C.
"Mahanti, Shri B. K.

Majla, Shrn C. P.
© Makw.na. Shri Yogendia
T Mates wa. Shri Harsh Deo
Biadt Shrr Ganesh Lat
Maimswamy, Shri S. S.
‘Mathew Kurian, Dr. K.
" Mat=ur, Shri Tagdich Prasad.
Mehta, Shii Om

Me:on. Shimmatt 1ecia Dumodara
Mitdbie Shri Rom Niwas
Mistira. Shii R, K.
Mukkerjee, Shri Pranab
Mukhopadhyay, Shrimati Purabi
Mulla, Shri A. N.

Munda, Shri B. R.

Murthy, Shri B. P. Nagaraja
Musafir, Shri Gurmukh Singh
Narasjah. Shri H. S.
Nawal Kishorc. Shri
Nizam-ud-Din. Shri Syed
Nuril Hasan, Prof, S
Paund. . Shr Brahmananda
Parashar, Shri V. R.

Patil, Shri Deorao.

Patil, Shri Gulabrao

Patil. Shri Veerendra
Poddar, Shri R. K.
Pradhan. Shrimati Saraswati
Prasad, Shri K. L. N. -
Punnaiah, Shri Kota

Pan, Shri D. D.

Rachaiah, Shri B.

Rahz, Shri Sanat Kumar o
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Raju, Shri V. B.

Ranganathan, Shri S.

Rao, Shrimati Rathmabai Sreenivasa
Rao, Shri V. C. Kesava

Reddi, Shri K. Brahmananda
Reddy, Shri Gaddam Narayana
Reddy, Shri Janardhana

Reddy, Shri K. V. Raghunatha
Reddy, Shri Mulka Govinda
Reddy, Shri R. N.

Roshan Lal, Shri

Saleem, Shri Mohammad Yunus
Sangma, Shri E. M.

Sanyal, Shri Sasankasekhar
Sardar Amjad Ali, Shri

Savita Behen, Shrimati

Seyid Muhammad, Dr. V. A.
Shah, Shri Manubhai

Shahi, Shri Nageshwar Prasad
Sharma, Shri K. L.

Shastri, Shri Bhola Paswan
Shekhawat, Shri B. S.

Shilla, Shri Showaless K.
Shishir Kumar, Shri

Shukia, Shri Chakrapani »
Shukla, Shri M. P, .
Shyamkumari Devi, Shrimati ;
Singh, Shri D. P.

Singh, Shri I. T.

Singh, Shri Kameshwar

Singh, Shri Mahendra Bahadur
Singh, Shri Mohan

Singh, Shri Nathi

Singh, Shri Niranjan

Singh, Shri Parbhu

Singh, Shrimati Pratibha

Singh, Shri Ranbir

Singh. Shri Sultan

Singh, Shri T. N.

Singh, Shri Triloki

Singh, Dr. V. B.

Sinha, Shri Awadheshwar Prasad
Sinha, Shri Indradeep

Sisodia, Shri Sawaisingh
Sivaprakasam, Shri S.

Sukhdev Prasad. Shri

Sultan, Shrimati Maimoona

Swu, Shri Scato

Tanvir, Shri Habib

Thakur, Shri Gunanand

Tilak, Shri J. S.

Tiwari, Shri Shunkarlal

‘Tiwary. Pt. Bhawaniprasad

p: Totu, Shri G. C.
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Tripathi, Shri Kamlapati
Trivedi, Shri H. M.

Varma, Shrimati Narayani Devi Manaklal
Venigalia Satyanarayana, Shri

Wajd, Shri Sikander Ali

Yadav, Shri Shyam Lal.

et

The motion wus carried by « majority
of the total mebership of the House an.i by
a majority of not less than rwo-thirds of
the Members present and voting.

Clause [, the Enacting Formule and the
Title were added to the Bill.

SHRI ANNASAHEB P. SHINDE: Sir,
I move:

“That the Bill be passed.”

The question was proposed.

SHRI N. G. GORAY (Maharashtra):
Sir, I am sure that all the Members in
this House are happy that this amendment
to the Constitution will soon be inscribed
in the Constitution. Sir, some of us might !
think that this has been a very long pro- |

cess; it has taken nearly 28 years to come |
to this point where all the land legisla-
tien has been consolidated and it stands !
protected now according to this amend-
ment.

Sir, now all the hurdles have been re-
moved and all the suspicion and divided
voices have gone. There is no hurdle in
the way. I would only express the hope
that when -all the hurdles are removed, it
will be possible for the Government, for
this country and the pcople of this coun-
try to march forward to a social order
which is based on equality and justice.
Thank you.

DR. K. MATHEW KURIAN (Kerala);
Sir, I am a little perturbed by the
statement made by the hon. Minister in
his concluding speech. He referred to, |
what he called, economic holding. 1 am |
not sure what he really means and how he !

[RAJYA SABHA]

Amendment) Bill, 1974

has defined it. But I would like to refer
to one criticism made by the other side
against radical land reforms, namely, that
free distribution of land with radically low
ceiling will adversely affect agricultural
production. But I wish to point out that
in all farm management studies and in the
studies on agrarian structure in this coun-
try, it has been proved beyond any doubt
that small farms are more productive: In
terms of per acre productivity, the produc-
tivity of small farms is higher when com-
pared to large farms though it is true that
productivity per person is higher in the
larger farms compared to the smaller
farms. Again in terms of savings rate,
the small farm is not unfavourable com-
pared to the large farm. Sir, the main
peint T would like to make is only this:
If there is one single lesson that we have
to draw from the last 27 years of history
after Indian independence it is this, that
the loopholes in the land reforms passed
by the Congress Governments in the va-
rious States can be plugged and the land
reforms properly implemented only by re-
lying on the organised struggle of the
people. - Land reforms cannot be success-
fully implemented legally and bureaucrati-
cally. Land reforms can be successful

lonly when they are implemente:d extra-

legally and non-bureaucratically, that is,
only if they are implemented by the or-
ganised struggle of the working people, the
agricuttural labourers and the poor pea-
sants for the complete eradication uf land-
lordism in all forms—both capitafist and
feudal landlordism and also the remnants of
feudalism. Only with the organised strug-
gles of the people really land reforms can
be implemented.

SHRI VEERENDRA PATIL: 3Sir, [
do not wish to make any speech. Unfor-
tunately I was not here when the hon.
Minister was replying to the debatc. But
when I came here I was told that the hon.
Minister has made a reference to me and
said that during my time, the ceiing in
Karnataka was 207 acres. Sir, it is not
a fact and I do not think he has made a
correct statement. By way of explanation
1 want to make it clear that the land legis-
lation in Karnataka—then Mysore—was
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passed long before 1 assumed office as
Chief Minister; I did not make any
changes. It was done during the undivid-
e¢d Congress period and the land legisla-
tion as passed was sent to the Planning Com-
mission and the Government of India and
the Planning Commission approved it. Sub-
sequently there was a directive from the
Government of India to reduce the ceiling.
That is why in the beginning 1 said that
T was not opposed to the reduction of the
ceiling. If at that time I had received any
such directive from the Government of
India or the Planning Commission, I would
have been too glad to reduce the ceiling.
So, it was not fair on the part of the hon.
Minister to say that I was responsible for
fixing a high ceiling during my time.

SHRI INDRADEEP SINHA: Mr. De-
puty Chairman, we are all very glad that
this Constitution (Amendment) Bill has
now been passed, The passing of the Bill
will remove the legal hurdle; but legal hur-
dles are not the only hurdles in the path of
the successful implementation of the Act.
You know that the implementation of land
reforms in this country has had a long and
chequered history and the more time passes
before its implementation the more and
more benami transactions are taking place.
And now the battle will shift to the field
of implementation. With the little experi-
ence that I have had both as a Minister
as well as a Member of the Bihar Land
Reforms Committee for a number of years
I can say that the landlords have immense
capacity to indulge in all manner of
benami transfers. 1 know of landlords
owning thousands of acres of land who
have transferred their lands in the name of
Lota Sah, Kursi Khan, Chappal Sahib and
so on. All sorts of people are there. Now
the crucial question is how are we going
to implement the ceiling Acts? Sir, my
submission is that there is only one State
Government, that is, the Government of
Kerala headed by Achuta Menon, which
has evolved a popular machinery for im-
plementation by forming Land Boards at
the Block and Taluk level consisting ot
representatives of various political parties
which are interested in the implementation
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of the ceiling laws. Similar Poards should
be set up in all the States of the country,
and at the Ceniral level a Committee
should be set up by the Government com-
posed of representatives of political parties
which are interected in and not opposed
to the implementation of the land ceiling
laws. With such Boards and with a power-
ful mass movemcnt we can certainly im-
plement the legisfation and if it is imple-
mented I can assire you that the long and
dismal story of chronic food deficits and
high prices in the country will be a thing
of the past and we will become self-suffi-
cient in foodgrains.

SHRI ANNASAHEB P. SHINDE: As
far as the various suggestions for effective
implementation oi the land reform laws are
concerned, I have already said that we wel-
come suggestions and I have made my
submission that the Government of India
has already taken a decision that we
would like very much to associate popular
committees in the implementation of land
reforms. So our thinking is very clear on
this.

So far as Mr. Veerendra Patil is concern-
ed, I have no intention of entering into a
controversy with him, In fact he was not
there at that time—J thanked all sections
of the House for supporting the Bill
including him. Naturally when I  was
arguing a point I said that when he was
the Chief Minister the ceiling was 216
acres per family in Karnataka and similarly
in many other States. One of the reasons
was the framing of the law was such that
there were many exemptions, many loop-
holes and it was perfectly within the right
of the hon. Mr. Patil to have amended
the law and plugged the loopholes. But
whatever may be the past, I welcome his
co-operation because he has unreservedly
said that he would like to co-operate in the
implementation of the land reforms. I

very much like his approach to the prob-
lem. -

MR. DEPUTY CHAIRMAN" The ques-
tion is:

“That the Bill be passed”.
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The House divided. f Gupta, Shri Bhupesh
i Hashmi. Shri S. A.
MR. DEPUTY CHAIRMAN: Ayes—: Himmat Sinh, Shri
171. Noes—Nit. | lmam, Shrimati Aziza
\ . Jain, Shri Dharamchand
AYES—171 { Yaitamdas Daulatram, Shri
Jha, Shri Kamalnath
Joshi, Shri Jagdish
Joshi, Shrimati Kumudben Mania% coiar
Josht. Shri Umashankar

Abid, Shri Qasim Ali '

Abu Abraham, Shri |

Adivarekar, Shrimati Sushila Shankar |

Ahmad, Dr. Z. A. . Kalantya, Shrn [brahim
Alva, Shrimati Margaret | Kalp Nath, Shii

Amla, Shri Tirath Ram |  Kalyan Chand, Shri
Anand, Shri J. 8. ! Kamalanathan, Shri M.
Anandam. Shri M. | Kamble, Prof. N. M.
Anandun, Shri T, V. \ Kapui, Shri Yashpal
Arif, Shri Mohammed Usman | Kesri. Shri Sitaram

Avergoankar, Shri R. D. J. L Khan, Shir Khurshed Alam

Banarsi Das, Shri ! Khan, Shri Magsood Al

Barman. Shii B. D. ! Khan. Prof. Rasheeduddin

Basar. Shri Todak Kollur, Shri M. L. .
. Berwa, Shii Jumna Lal Kripalant, Shri Krishna Los

Bhagwati, Shri B. C. Krishan Kant, Shri

Bhardwaj, Shri Jagan Nath ’ Krishna, Shri M. R.

Bhatt, Shii Nand Kishore | Kulkarni, Shri A. G.

Bisi, Shri P. N. Kulkarni, Shrimati Sumitra

Bobdey. Shri S. B. Kumaran, Shri S.

Borooah, Shri D. K. | Kunjachen, Shri P. K.
Buragohain. Shri Nabin Chandra i Lakshmanan, Shri G.
Chakrabarti, Dr. R. K. \\ Lalbuaia, Shii

Chandra Shekhar. Shri Lokesh Chandia, Dr.
Chandrasekhar, Shrimati Maragatham i Letha, Shri Khyom
Chandrasekharan, Shri K. .1 Mahanti, Shri B. C.
Chaturvedi, Shiimati Vidvawati . Mahanti, Shri B. K,
Chaudhari, Shri N. P. I Majhi, Shri C. P.
Chaurasia, Shri S. D. S. Makwana, Shii Yogendra
Chettri, Shri K. B. Malaviya. Shri Harsh Deo
Choudhury, Shri N. R. Mali, Shri Ganesh Lal
Chowdhary, Shri C. 1. Mariswamy, Shri S. S. N
Chowdhri, Shri A. S. Mathew Kurian, Dr. K.
Chundawat, Shrimati Lakshmi Kumari Mathur, Shri Jagdish Prasad
Das, Shri Balram Mehta, Shri Om
Das, Shri Bipinpal Menon. Shrimati Leela Damodara
Dhabe, Shri S W. Mirdha, Shri Ram Niwas
Dhar Shri D. P. Mishra, Shri R. K,
Dikshit, Shri Umashankar Mukherjee, Shri Pranab
Dutt, Dr. Vidya Prakash Mukhopadhyay, Shrimati Purabi
Dwivedi, Shri D. N. Mulla, Shri A. N.

- Gadgil, Shri Vithal Munda, Shri B. R.
Goray, Shri N. G. Murthy, Shri B. P. Nagaraja
Goswami, Shri S. P. Musafir, Shri Gurmukh Singh
Gowda, Shri U. K. Lakshmana Narasiah, Shri H. S.

Gujral, Shri 1. K. Nawal Kishore, Shri
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Nizam-ud-Din, Shri Syed
Nurul Hasan, Prof. S.
Panda, Shri Brahmananda
Parashar, Shri V. R.
Patil, Shri Deorao

Patil, Shri Gulabrao
Patil. Shri Veerendra
Poddar, Shri R. K.
Pradhan. Shrimati Saraswati
Prasad, Shri K. L. N.
Punnaiah, Shri Kota

Puri. Shri D. D.
Rachaiah, Shri B.

Raha, Shri Sanat Kamar
Raju, Shri V. B.
Ranganathan, Shri S.
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Rao, Shrimati Rathnabai Sreenivasa

Rao, Shri V. C. Kesava
Reddi, Shri K. Brahmananda
Reddy, Shri Gaddam Nirayana
Reddy, Shri fanardhana
Reddy, Shri K. V. Raghunatha
Reddy. Shri Mulka Govinda
Reddy, Shri R. N.

Roshan Lal, Shri

Saleem, Shri Mohammad Yunus
Sangma, Shri E. M.

Sanyal, Shri Sasankasekhar
Sardar Amjad Ali, Shri

Savita Behen, Shrimati

Seyid Muhammad, Dr. V. A,
Shah, Shri Manubhai

Shahi, Shri Nageshwar Prasad
Sharma, Shri K. L.

Shastri, Shri Bhola Paswan
Shekhawat, Shri B. S.

Shilla, Shri Showaless K.
Shishir Kumar, Shri

Shukla, Shri Chakrapani
Shukla, Shri M. P.
Shyamkumari Devi, Shrimati
Singh, Shri D. P.

Singh, Shri I. T.

Singh, Shri Kameshwar

Singh, Shri Mahendra Bahadur
Singh, Shri Mohan

Singh, Shri Nathi

Singh Shri Niranjan

Singh, Shri Parbhu

Singh, Shrimati Pratibha
Singh, Shri Ranbir

Singh, Shri Sultan

Singh Shri T. N.
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Singh, Shri Triloki

Singh, Dr. V. B

Sinha, Shri Awadheshwar Prasad

Sinha, Shri Tndradeep

Sisodia, Shri Sawaisingh

Sivaprakasam. Shri S.

Sukhdev Prasad. Shri

Sultan. Shrimat: Maimoona

Swu, Shri Scato

Tanvir, Shri Habib

Thakur, Shri Gunanand

Tilak, Shri J. S.

Tiwari, Shri Shankarlal

Tiwary, Pt. Rhawaniprasad

Totu, Shri G. .

Tripathi, Shri Kamalapati

Trivedi, Shri H M.

Varma, Shrimati Narayani Devi Manak-
lal

Venigulla Satyanarayana, Shri

Waid, Shri Sikander Ali

Yadav, Shri Shyam Lal

The motion was carried by a majority of
the total membership of the House and
by a majority of not less than two thirds
of the Members present and voting.

MESSAGE FROM THE LOK SABHA

The Constitution (Tthirty-second Amemd-
ment) Bill, 1973.

SECRETARY-GENERAL: Sir, I have
to report to the House the following mes-
sage received from the Lok Sabha signed
by the Secretary-General of the Lok Sabha:

“I am directe! to inform Rajya Sabha
that Lok Sabha at its sitting held on
Wednesday, the 28th August, 1974
adopted the following motion in regard
to the Constitution (Thirty-second
Amendment) Bill, 1973:

‘That the House do recommend to
Rajya Sabha that Rajya Sabha
do appoint a Member of Rajya
Sabha :0 the Joint Committee on
the Bi!l further to amend the
Constitution of India in the va-
cancy caused by the retirement of
Shri Sultan Singh from Rajya
Sabha and do communicate to this



